
f' ~/oh 
11, S'. st 

ESTIMATSS·-eeMl'VIITTEE 

Twenty-Seventh Report 
1955-56 

MINISTRY OF PRODUCTION 

(The Hindustan Antibiotics Ltd. and 
The Hindustan Insecticides Ltd.) 

LOK SABRA SECRETARIAT 
NEW DBLBI 
Apr, I, ItS'. 

B.C. No. u 



· .. 
T~vE).. fY-sE'i! a~ 111 rt4lJ:Llil' l-l:L'H,2:~S'rUl"TlS CtlwiMlf£AE •. , I 952:-.i9.l. 

Jon tents ~aRe - line 2~ for. ta~e 1 1! :req.d,t iv 1 • 

item 1, fOr'1-&:/38 12 ... : 1 read "-2' 
itan 2, for p::.t,zes 13~51 r~a'i 12 .. 4' 
item.3, for ::o.~e6 !s.-6! rrlact '4-5' 
item 4 .. for .,;··<lfes '6-,' rS<i\ti "5-6 i 
item 5, for Fa::~s 17-91 read 16-8-
it.em.6, far ~s..:..as '9 ... 10' r,aQ 18-9! 
item 7) for 111' r~.~d·' to! 

.. / 
item S, for ,. a. !lS 1"-12 t read. ItO-11' 
~teln 9, for .. ;. ;98 I 12-1,)! .read "1-12' 
item 10, for _'.;.;, .. e 't3' redd '12' 
item 11, for .ar.ss 11.3-15~ read'12-1it 
item 12,. for· • .a.18 '16 1 reail !if! ' 
it._ 13, for ftr.~;e '17' .read. .116' 
item 14, for ... a.:;es '17-18! read 116-.7' 
item 1.5, for }a~)SS 'l8-t9 t read '17-18' 
item 16, tor • .ace '19' read Q8' 
item 17, for lJarflS '19-20' r~.:ui '18-19' 
item. 18, for Fe.~es 120-21' read '19-20' 
i tam 1 9, fer ~-&;;e 8 I 2 t -24' read 120-2.3 t 
itsn 20, far ~a~es '24-2,51 read. 123-24' 

~pend1x I, for pa.:.es '26-381 r"D.d 125-40' 
" U, for pa£~ '.39 1 read '4.1' 
II Ill, for fioi.e '40' read '42' 
" IV, for f6.~es 14J-45! read '4..3-It7 1 
It V I for l~~:es '46-47' read '48-49' 
tI VI, tor f\8.,-.98 '48-49' read '50-;1' 

1.T.li. 



: :2 : 
:-,ppendix VII for .. 6:·',0 '50' reau. I 52' 

" Vlll. for i'at;e I 51' read '53 I 
" IX for l .. a::.es 15':2-53' read '54 .. 55' 
" X f?r 1:.e.~-"05 '54-55' re~d '5"'57' 
11 XI for pages '56-6'1' read ., 5B-6J I 
" XII for p:, ,::0 S , 62-66' re :1.d '64-69 ' 

Face 2, pare. 8, line 2, for 'Bottlin.; PJ...<.n· read • 
'Bottlinr, Plant', 

Pl{~'3 8, pare. 28, IL"1e t, for 'rla.n' reJ.d 'Plant'. 
,tJa.;~o 9 ~ ;·~rf..;. 28. line 21, f~r 'investi.-:.a.tion' , 

read 'investieatiw=-'. 
pa.,':s 12, fara. '39, line 3~ fer 'outt~m· read 'outtumf" 
1:':a;-jc t.3~ i.:o.ril. 44~ Ii e 3, f<X' 'Export' retld 'kI·-ert'. 
pa~a ;5J, l.,o.rQ. 65, lide 9, fo r 'hi::. s I reud I hcl.d I • 

p·".";e 21~ i!ara 69, ILlS :26, tor '9155. read '19.55'. 
~.O.':'J 6h~ ssrbl. 1.01, li."1e 7, delete 1£1. 



Composition of the Committee 
Introduction 

CONTENTS 

THE HINDUSTAN ANTIBIOTICS LTD. 

PAGBS 

(iii) 
I 

1. Introductory Z-3 
z. Project Agreement with the W.H.O. and the V.N.I.C.E.F and 

Plan of Operation 3-5 
3· Budget and Accounts ~-6 
4· Progress of work • 6-7 
S· Organisation and Staff 7-9 
6. Research 9-10 
7. Staff Amenities 
8. Sale and Distribution 
9. Cost of Production and Sale Price 

10. Bottling Plant 
11. Miscellaneous 

THE HINDUSTAN INSECTICIDES LTD. 

IZ. Introductory 
13. Construction work 
14. Estimates of cost . 
IS. Budget and Accounts 
16. Technical Advice • 
17. Land for the factory 
18. Organisation and Staff 
19. Agreement with the D. C. M. Chmtical Works . 
20. Board of Directors. 

APPENDICES 

I. Project Agreement with the W.H.O. and the V.N.LC.E.F. and Plan 

11 

lI-lZ 

12-13 
13 
13-15 

16 
17 

17-18 

18-19 
19 

19-Z0 
Z0-21 
21-24 

24-25 

of Operations 26-38 

II. Statement showing the Budget and Revised Estimates and the Actuals 
for 1951-52, 1952-53, 1953-54 and 1954-55. (The Hindustan 
Antibiotics Ltd.) 39 

III. Organisation set up of the factory. 40 

IV. Particulars of staff of various sections and the pay scales of the posts 
in the Hindustan Antibiotia Ltd. 45-45 

V. Statement showing the efforts made to substitute the imported 
materials. 

VI. Scales of accommodation. 

raw 

VII. Statement showina,the value of capital assets, total production, total 
sales, value' of purchases etc.. • • . . . 50 

VIII. Statement comparing the :iju,4get and Revised Estimates with 
tbe acwal expenditure in 1952-53, 1953-54 and . 1954-55. (The 
Hinduatan Insecticide& Ltd.) 51 



ii 

IX. Statement ofincome and expenditure incurred during the period of 
construction and trial operations, that is from JI-3-54 to 

PAGBS 

3I-3-I9S5· 5Z-53 
X. Statement showing the various categories of stafl' and their number 

in the Hindustan Insecticides Ltd.. • • • • 54-55 

XI. Swnmary of conclUSions/recommendations contained in the report 
relating to the Hindustan Antibiotics Ltd. • • • 56--01 

XII. Sum mary of conclUSions/recommendations contained in th~ r:?C)ft 
relating to the Hindustan Insecticides Ltd. • • • 6l~6 



MEMBERS OF THE ESTIMATES COMMITTEE, 1955-56. 

1. Shri Balvantray Gopaljee Mehta-Chairman. 
2. Shri T. Madiah Gowda. 
3. Shri Amarnath Vidyalankar. 
4. Shri Lalit Narayan Mishra. 
5. Shri M. R. Krishna. 
6. Shri Radheshyam Ramkumar Morarka.· 
7. Dr. Ram Subhag Singh. 
8. Shri Raghavendrarao Srinivasrao Diwan. 
9. Shri Satis Chandra Samanta. 

10. Shri Nagheshwar Prasad Sinha. 
11. Col. B. H. Zaidi. 
12. Shri Rohanlal Chaturvedi. 
13. Shri Venkatesh Narayan Tivary. 
14. Shri Govind Hari Deshpande. 
15. Shri B. L. Chandak. 
16. Shrimati B. Khongmen. 
17. Shri Jethalal Harikrishna Joshi. 
18. Shri B. S. Murthy. 
19. Shri K. S. Raghavachari. 
20. Shri C. R. Chowdary. 
21. Shri V. P. Nayar. 
22. Shri Bhawani Singh. 
23. Shri P. N. Rajabhoj. 
24. Shri Vishnu Ghanashyam Deshpande. 
25. Shri P. Subba Rao. 

SECRETARIAT 

Shri S. L. Shakdher-J oint SecretaTf/. 
Shri !d. Sundar Raj-Deputy Secretary. 
Shri C. S. Swaminathan-Under Secretary. 

"'Blected Member with effect from the 7th December, I9)! "'" Shri It. 
Venataraman resiped. 



INTRODUCTION 

I the Chairman, Estimates Committee, having been authorised 
by the Committee to submit the Report on their behalf present 
this Twenty-Seventh Report on the Ministry of Production. 

2. The Report embodies the conclusions of the Committee on the 
Hindustan Antibiotics Ltd., and the Hindustan Insecticides Ltd. 

3. During the course of the examination of the estimates relating 
to the Hindustan Antibiotics Ud., and other chemical industries 
under the Ministry of Production, such as the Hindustan Insecticides 
Ltd., the· Committee observed that there is scope for effecting eco­
nomy in these undertakings by reducing the number of posts which 
are at present somewhat excessive. The number of supervisory 
.and clerical posts is more than what the work would seem to 
warrant. The Committee, therefore, suggest the early appointment 
of a Technical Committee consisting of Chemical Engineers, Cost 
Accountants and experienced Administrators to review the staff 
requirements of these undertakings. 

4. The Committee wish to express their thanks to the Offic5ers of 
the Ministry of Production for placing before them the material and 
information that they wanted in connection with the examination 
of the estimates. 

NEW DELHI; 

The 10th April, 1956. 

iv 

BALV ANTRAY G. MEHTA, 
Chairman, 

EstimatN Committee. 



THE HINDUSTAN AN11BIOTICS LTD., PIMPRL 
I 

INTRODUCTORY 

In 1946 the Government of India took up the question of the 
manufactu~ of Penicillin, Antimalarial and Sulpha Drugs in India. 
Two technical teams headed by Major General S.S. Sokhey were 
deputed once in 1946 and again in 1948, to visit the factories in the 
U.K., U.S.A., Canada and Europe. In their reports, they recommended 
that the manufacture of Penicillin, Paludrine and three Sulpha Drugs, 
viz., Sulphathiazole, Sulphamerazine. and SulI:>~ani.la~ide should be 
undertaken by the State In the folloWIng quantitIes ll11tlally: 

PenicilUn-3,600 billion units per annum. 
Paludrine (Antimalaria)-I,OO,OOO lbs. per annum. 
Sul,pha Drugs-l,40,000 lbs. per annum. 

2. In January, 1949, Government considered these recommenda­
tions and decided to set up a State concern for the manufacture of 
these drugs. Negotiations were accordingly begun with certain 
foreign firms and shortly after an agreement had been concluded 
with a Swedish firm, an offer of monetary and technical assistance 
for the setting up of a Penicillin Project in India was received from 
the World Health Organisation and the United Nations International 
Children's Emergency Fund. The offer was accepted and the Gov­
ernment of India ultimately decided to set up a Penicillin Factory l'll 
collaboration with these international organisations and an agreement 
for this purpose was concluded on the 24th July, 1951, between the 
three parties. A copy of the Agreement is placed at Appendix t. 

3. A site for the factory was chosen at Pimpri near Poona and it 
was tentatively estimated that the plant and machinery would be 
installed and the production of Penicillin to begin in December, 1953. 

4. Pending the construction and working of the Penicillin Factory 
and to meet the immediate requirements of penicillin in the country 
a Penicillin Bottling Plant with a capacity of 10,000 vials a day-bottl­
ing on an average 1'~ million mega units of flenicillin per year, was 
set up in a new building in the Haffkine InstItute in Bombay, and it 
started working on the 28th May, 1951. The plant was designed to 
pack into small packings imported penicillin purchased in bulk. It 
was expected that the plant would meet the Government's require­
ments and a part of the public requirement as well. 

5. The Government also decided noi to undertake the manufacture 
of Sulpha and Antimalarial drugs. 

6. With effect from the 1st July, 1953, the United Nations Techni­
cal Assistance Administration have taken over from the W.H.O. the 
responsibilities undertaken by the latter Body under the agreement. 

7. The control and management of the Penicillin Factory was 
transferred to a private limited Company under the name of 



2 

"Hindustan Antibiotics Ltd." with effect from the 1st June, 1954. 
The Company is a wholly Government-owned enterprise with an 
authorised capital of Rs. 4 crores. 

8. The Hindustan Antibiotics Ltd., has also taken over the Penicil­
lin Bottling P1ah at Bombay on the 1st February, 1955 from the late 
Indian Penicillin Committee which has been managing the plant till 
then. The plant is, however, continued to be operated in Bombay 
and it is expected that it will not be transferred to Pimpri till the 
Filling and Packaging Section is ready there. The' factory has been 
equipped with a Re~earch Centre for antibiotics .to -aolve day to day 
productioll problems' $nd to conduct fundamental research on anti­
biotics. It is intended also that the Research Centre'should ultimately 
exchange knowledge and personnel with other production centres 
and accept trainees from other countries. 

II 

PROJECT AGREEMENT WITH THE W.H.O. AND THE UNICEF 
AND PLAN OF OPERATIONS 

9. Under the terms of agreement, the Government of India had to 
provide land and buildings required for the factory as also the 
administrative offices, laboratories, fittings, pilot plants, workshop 
and other services such as steam plant, electric sub-station, sewage 
disposal and water e~?' , 

10. The factory was initially planned to produce 3.6 million mega 
upits of penicillin per year to start with rising to 9 million mega 
uni~ per year later on i.e.,. 750,000 mega units per month. 

11. The total estim:atede~pepditut:Ei on the project was 
Rs. 1,86,25,000, of which about Rs. 1,29,13,000 was expected tQ be. 
contributed by the Government of India,' and the cost of impor1led 
equipment contributed by the UNICEF and the technical assistance 
by UNTAA was expected to be ' Rs. 40,46,000 and Rs. 16,66,000 
respectively. The break-up of broad details of this expenditure 
~timated at Rs. 1,86,25,000 under the main heads is as follows:-

Land and Buildings Rs. 55,88,000 
Services Rs. 8,70,000 
Erection costs Rs. 20,00,000 

. Residences Rs. 24,55,000 
Working Capital (for raw materials 

operating expenses, say for 
four months). 

TOTAL. 

Plus cost of imported equipment 
contributed by UNICEF and 

Rs. 20,00,000 

Rs. 1,29,13,000 

technical assistance by UNTAA. Rs. 57,12,000 
GllAND TOTAL Rs. 1,86,25,000 

" 12. A time schedule of production has been prescribed under clause 
5 of the agreement between the Government of India and the Inter­
national Organisations. This target, however, has not been achieved. 



3 
and though production ought to have started by December 1st, 1953 
actually, the first step, namely the "seeding" of penicillin was under­
taken on the 14th December, 1954 and trial operations commenced 
only in March, 1955. Also according to the original target the plant 
ought to have achieved full production by December 31, 1954 (750,000 
mega units per month) whereas a monthly production of 705,000 was 
reached only in November, 1955. Even the anticipation in this regard 
expressed from year to year since 1950-51 by the Ministry in their 
reports have unfortunately not been fulfilled. This aspect is dealt 
with in paragraph 18 of the report. 

13. In regard to this agreement, the Committee would also refer 
to the equipment to be supplied by UNICEF unJer the agreement. 
The total value of this equipment was estimated at $850,000 including 
equipment of the value of about $1,49,077 for streptomycin manu­
facure. It appears, however, that the equipment for streptomycin 
is not now being supplied by the UNICEF who have supplied only 
the equipment necessary for penicillin manufacture, botUing etc. 
The Committee are given to understand that this has been occasioned 
by the total value of the equipment of penicillin alone amounting 
almost to $8,50,000. The Committee are informed by the Ministry 
that the Plan of Operations constituted only the initial agreement ' 
between the Government of India and the United Nations whfeb 
enabled both the ~arties to take further action including detailed 
planning. For faCIlity. the Plan of Operations included both a ten­
tative time schedule and a tentative list of costs but it was emphasi­
sed in the same agreement that there were uncertainties. Thus, the 
Ministry state, it was mentioned as follows regarding the time sche­
dule: "While it is realised that uncertainties exist as to the time of 
availability of technical team, delivery of equipment and building 
programme on site, it has been tentatively agr.eed that target dates 
may be scheduled as follows". Regarding the list of equipment the 
recital begins with the statement "all imported equipment, machinery 
and fittings for the penicillin plant, including a pilot plant and 
laboratories and workshops of which the following list is not exhaus­
tive and is subject to the finalisation by the technical officers of the 
W.H.O. and the Government of India." The estimates also conclude 
with the note, "These estimates were revised November, 1950, and 
short-checked April 1951. They are reasonably accurate but the 
entire list is subject to final approval by the engineering team." It 
is explained that the increase in the cost of the penicillin equipment 
by approximately 21 per cent is Accounted for by the two factors, 
that whereas the estimates were made in 1950-51, the supplies were 
made in 1953-54 and that the original list of equipment which was 
not exhaustive was made complete by careful and detailed plan­
ning. The Committee are given to understand that accordingly, only 
the manufacture of penicillin. has been taken up so far and that the 
manufacture of streptomycin has been kept for the second phaae and 
initial steps for this are just heing taken in hand, in accordance with 
the advice of, UNTAA and the experts of the factory that the manu­
facture of s'tr~tomyci.P •. ~ou. Id be taken in hftPdwhenthemanufac­
ture<qf pemctilin ha<t'~.n, ,f.innly established: 

# tot.:,· t.. r - ," 

Although thus streptomycin w"",;QQe 01., the antihiotics to be 
manufactllFed . by: the factory. as contemplated. in the agreement. the 
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promised supply of equipment at 850,000 dollars has not included t~e 
supply of any equipment to start the productio~ o~ streptoiny~m. 
The Committee would emphasise that the ~egotlahons for get.tmg 
equipment for the manufacture of streptomycm should be expedlted. 

III 

BUDGET AND ACCOUNTS 

14. The actual expenditure incurred on the factory during the 
years 1952-53, 1953-54 and 1954-55 is as follows: 

1952-53 
1953-54 
1954-5fi 

Rs. 7,67,323 
Rs. 48,23,726 
Rs. 68,58,657 

A statement showing the Budget and Revised Estimates and the 
actuals for 1951-52, 1952-53, 1953-54 and 1954-55 is placed at Appen­
.dix II. This shows wide variations under -these heads for each year, 
and indicates the failure to exercise care in the estimating and ex­
pedition in carrying out the work. 

15. For the year 1.955-56, the budget estimates were Rs. 86,47,000. 
The provision under Demand No. 131-CapitalOutlay of the Minis­
try of Production-Major Read 72,-A.2(6)-Purchase of shares of 
Hindustan Anti'biotics Ltd .. was Rs. 46,47,000, and under Demand 
No. 120, Interest Bearing Advances A. 1(8)-Miscellaneous Loans and 
Advances-Loans to Hindustan Antibiotics Ltd., Rs. 40,00,000. The 
provision for Deduct Aid from UNICEF deducted from the total 
provision was Rs. 6,47,000. 

16. Under the Articles of Association of the Company, the Direc­
tors should on some date. but not later than 18 months of incorpora­
tion of the Company, and subsequently once at least in every calen­
dar year, lay before the Company. in general meeting, a balance 
sheet and profit and loss account. The Committee were informed in 
November, 1955 that the accounts for the period of 1st June, 1954 to 
30th May, 1955 were not finalised. It is evident that the first accounts 
since the incorporation of the Company were not prepared and laid 
before the Company within the period of 18 months after the incor­
poration of the Company as requiren under the Articles of AssociR-
tion. . 

The Committee are informed that the Company had prepared its 
accounts which were available to the Directors of the Company ann 
these accounts were also placed before the commercial auditors 
appointed under the Indian Companies Act to audit the accounts, 
Since the accounts for the first year included large sums of money 
for which a debit had been raised by the Government accounting 
authorities on account of reported expenditure by CPWD, DGSD, 
cums made available to the Collector of Poona for land acquisition 
and also sum in respect of equipment supplied by UNICEF, in respect 
of all of which generally vouchers were not expected to be available 
with the Company, but the Company auditors asked for a mass of 
information, the presentation of the duly audited accounts for the 
first year was delayed. This was due solely to special difficulties 
peculiar to the first year when the managentent passed from the 
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GovernmE'nt to the Company. The Committee consider nevertheless, 
+hat there has been a serious lapse and would like to emphasise that 
every effort should be made to 'bring out the accounts more expedi­
tiously. 

IV 
PROGRESS OF WORK 

17. All the essential buildings required for the factory to start 
production have now been constructed and erection of plant and 
equipment has also been mostly completed. Certain items of build­
ings such as for Filling and the Clinical products section, extension to 
administration buildings etc. are still under way. 

18. The first step for the production of penicillin, namely, the 
seeding of penicillin was undertaken on the 14th December, 1954. 
Trial operations commenced in March 1955, and regular production 
was commenced in the second half of the year. The production 
month by month has been as follows: 

J\!ondl Year ProdUction 
March 1955 66,910 mega unirs. 
~ri1 135.940 " " ay ., 180,290 " " June " 88,500 " " July " 614,760 " ., 
August " 479,910 " " September " 482,170 . , .. 
Octeber ., 611,700 " " November " 705,000 " " December " 603,000 " " January 1956 743,000 " " February " S89,000 " ~, 

TOTA.l. 5,600,180 mega units. 
----------_ .. 

There has been a good deal of fluctuation in the initial period. but 
in January, 1956. the rate of production of approximately 750,000 
mega units (9 million mega units per annum) was reached. The Com­
mittee are glad to note that the outturn in February, 1956 has shown 
substantial improvement. 

19. The first consigrunent of peniCillin produced in Pimpri and 
bottled in the Bottling Plant at Bombay, was sold on the 12th Septem-
ber, 1955. The Factory, though originally planned to produce 3.8 to 
9 million mega units per year, is now expected to yield about 15 
million mega units of penicillin per year, as a result of using better 
yielding strains and manufacturing methods evolved in the factory. 
It has also been decided to expand the installed capacity of the 
penicillin factory by 60 per cent at an estimated cost of Rs. 42,35,000. 
After expansion, the factory is expected to produce about 25 to 30 
million mega units of penicUlin per year. It is planned to produce 
streptomycin as well as bicillin in addition to expanding the produc­
tion of penicillin. 
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20. In reviewing the progress of work in the factory in their report 
for the year 1952-53, the Ministry had stated that the construction of 
non-residential buildings was in progress and it was expected to 
be completed by the end of March, 1953. It was also expected that 
the construction of residential buildings would be taken in hand 
shortly thereafter and an agreement was under negotiation with the 
Tata-Hydro-Electric Company Limited, Bombay for the supply of 
power to the factory. It was also stated that orders had been placed 
by the UNICEF for a major portion of the plant and equipment and 
consignments were expected to start arriving from January, 1953. In 
their report for the year 1953-54, the Ministry reported that buildings 
for the workshop, boiler house, services buildings, cafetaria and stores 
had been completed and that the work of construction of the remain­
ing non-residential buildings viz., fermentation, extraction and 
research laboratory would be completed only by the middle of 1954, 
and that the factory would go into production some time in the latter 
part of 1954. In their report for the year 1954-55, however, it was 
stated that the first step in the process of manufacture, namely, the 
seeding of penicillin was undertaken on the 14th December, 1954 and 
that successful commercial production would be established in the 
early months of 1955. The Committee observe from these instances 
that the anticipation held out in the annual reports do not indicate 
the reasons why the target set out in the previous report has not been 
reached. The Committee recommend that annual reports shOUld 
also take cognisance of delays in the execution of projects and should 
give out reasons causing the delay. 

The Committee are informed by the Ministry that the decisive 
factor has been the time taken for the construction of the buildings 
by the CPWD (through contractors whose work was supervised) and 
that the most serious cause of hold up was the lack of steel. It is 
also stated, that having regard to the fact that the essential non­
residential buildings were completed only towards the end of 1954, 
i.e., nearly 2 years behind the original anticipation, the establishment 
of production at the rate of 8 or 9 million mega units per annum was 
very quickly reached, by November. 1955, i.e., only 8 or 9 months 
later than the tentative schedule prepared long before. It is also 
stated that a production of 4.8 million mega units of penicillin had 
been assumed as the target for the first Five Year Plan but this was 
exceeded even in the beginning of February 1956, so that the original 
delays have been largely overtaken. 

V 
ORGANISATION AND STAFF 

21. A chart showing the organisation set up in the factory is 
placed at Appendix III. The particulars of staff sanctioned for various 
sections and the scales of pay of the posts are given in Appendix IV. 
The Committee were informed that the lI'lonthly expenditure on 
account of salaries and wages of the entire staff including all allo­
wanees for the month of August, 1955 was Rs. 67,992 as per booked 
expenditulre. More than about 160 posts ,are vacant andl the Sales 
Section is yet to be organised. 'But since ~ent is-r"tDing ahead, 
it is expected that in a fairly short time, abnost\811 the "..aanctilned 
posts will be ftlled up, whereafter. themontMy -expenditure wtube 
about Rs. 87,000 approximately, that is to say, the annual expenditure 
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would be in the order of about Rs. 10 lakhs on this factory alone. 
excluding the expenditure that is being at present incurred on the 
Bottling Plant at Bombay. The present productio~ is abou~ l~ million 
mega units per year and the plant is expected to Yleld 15 mIllIon mega 
units. The staff at present being recruited. are apparently for ~e 
production of this amount of p'enicillin only and when the expansIon 
programme are completed, perhaps additional staff will be recr~ted.. 
In 1951 the price of bulk penicillin was Rs. 1113/- per mega umt or 
Rs. l,oi2/- per thousand mega units and there have been 12 .p.ri~e 
reductions in all since then. In 1954-55, the average rate of pemcillIn 
purchased in the Bottling Plant was as 7.2.0 pies per mega unit i.e., 
Rs. 450 per thousand mega units, indicating a drop of about 75%. 
Whereas, therefore, the selling price of 15 million mega units (esti­
mated annual production) at the 1951 price would have been about 
Rs. 270 lakhs the value of 15 million mega units at the present selling 
price would be a quarter of that. The sale price of the penicillin in 
smaller vials in which the Pimpri factory would be packaging and 
marketing th~ penicillin would be higher than that of penicillin in 
bulk but considering only the latter for the purpose, at the present 
selling price of bulk penicillin, which is about Rs. 312 per thousand 
mega units, the value of 15 million mega units of penicillin in bulk 
would come to about Rs. 47 lakhs only, whereas the expenses on staff 
alone would amount to Rs. 10 lakhs. The Conunittee consider under 
these circumstances that this is a very high proportion of expenditure 
and steps ought to be taken to reduce the staff as far as possible. 
Some of the directions in which the Committee consider it should be 
possible for a reduction in the staff are mentioned below. 

22. Amongst the supervisory staft, it is noticed that, though each 
Department has a head of the Department of a fairly high rank, there 
is in overall charge a General Superintendent working under the 
Managing Director. The Committee do not see the need for an 
ofBcial between the Managing Director and the Heads of the various 
Departments and Sections. They consider that it should be possible 
for the Managing Director to take up almost all the duties of the 
general supervision from the General Superintendent by additional 
delegation of powers, if necessary, to the heads of the Departments of 
the sections and branches. The duties of the Managing Director, 
apart from the supervision, in the factory cannot be so onerous as to 
make it impossible for him to dispense with the intermediary general 
supervisory post. There is, as far as the Administration Section is 
concerned, an Administrative Officer on the grade of Rs. 600--40-
1,000 whose services could also be utilised. by the Managing Director 
for general supervisory purposes. 

23. Moreover, it is noticed that there is a Purchase Officer on the 
scale of pay of Rs. 600-40-1,000 in addition to Stores Officer on 
Rs. 275-25-500-30-650 for Stores matters. Since, for the 
latter purpose, there are also three Assistant Stores Keepers and one 
Assistant Purchase Superintendent, it should be possible for the 
Purchase Officer to take over charge of the Stores Section also thus 
dispensing with the post of the Stores Officer. From a perus~l of 
the list of the main raw materials required for the manufacture of 
penicillin, the Committee do not consider that this would constitute 
too heavy a task for the Purchase OfBcer. Moreover, the major items 
of 'purchase should ordinarily be based on bulk contracts which 
would come up for. renewal only at long intervals. 
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24. In the Production Section, the ratio of the number of super­
visory staff excluding the Superintendent Production to the total 
number of operators is 5:11. Clearly a ratio of one supervisory 
staff to two workers is too high. It has been explained to the 
Committee that one of the reasons for this is the continuous work­
ing of the factory in shifts. The Committee consider, however, 
that it should be possible to have the Operators trained to carry out 
many of the processes without excessive supervision and that a 
consequent reduction in the number of supervisory staff should be 
possible. This reduction may be effected not in the category of 
Chargemen, but in the higher grade supervisory staff of Section 
Supervisors and Foremen. The number of these could well be re­
duced to two in each shift, that is, six in all, effecting a saving of 
six posts in grades Rs. 260-500 and above. 

25. The Engineering Section of the factory consists of a very 
large number of staff, namely, 1 Superintendent Engineering, 2 
Assistant Superintendents, 10 Foremen, 12 Chargem.en and 125 other 
categories as will be seen from the complete statement at Appen­
dix IV. The Committee do not see the need for the 3 Officers, 
especially as there are separate officers for the Production and 
Clinical Sections. The Committee consider that one post of Super­
intendent Engineering could easily be dispensed with retaining only 
the two Assistant Superintendents, though even in this direction, the 
Committee cannot help feeling that reduction of one of these posts 
also should be possible. As regards the other staff in the Engineering 
Section the proportion of supervisory staff of Foremen and Charge­
men to operators is 22 to 117, that is, 1 in 5. Clearly such a bfgh 
ratio of supervision is wasteful and a reduction in the supervisory 
staff to at least about 12 so as to maintain a ratio 1 to 10 should 
be possible. This can be achieved by reducing the number of posts 
of Foremen to say, 5 and the Chargemen to about 7. 

26. In the Clinical Product Section also, the subordinate super­
visory staff are 9 against a total operative strength of. about 56. 
This again shows a very high percentage of supervision and there 
is scope for reduction of one or two supervisory staff in this Branch 
also. 

27. The Committee have indicated the directions in which econo­
my in staff can be effected. But they desire that the whole 
question including the number of technical staff in the various 
branches required- for the working of the factory during the course 
of and after expansion of production capacity, should be carefully 
examined without delay by a Technical Committee consisting of 
Chemical Engineers, Cost Accountants and trained Administrators, 
who should examine also the staff requirements of other chemical 
industries under the Ministry of Production, such as the D.D.T. 
Factory. 

VI 

RESEARCH 

28. In regard to the Research and Plan laboratory, the Commit­
tee note that fair and liberal scales' of pay have been provided for 
the senior officers and the number of Junior Scientific Officers' 
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post.s are also large. While they do not propose to suggest any 
economy in this direction, the Committee desire that every eftort 
should be made to maintain a high standard of research and to sec 
that the results are of sufficient use to the factory in particular and 
to the manufacture and use of antibiotics in the country in general. 
The product of the factory faces a world-wide competition and un­
less intensive and original research is carried on, the factory may 
find itself overtaken by the progress made elsewhere. The Com­
mittee would in this connection draw attention to the following 
remarks made by the Pharmaceutical Enquiry Committee: 

"The volume of research work done in these bigger units is 
not keeping pace with the growing needs of the Phar­
maceutical industry. For example, there is no gain-
saying the fact that some of the Indian firms which 
captured foreign markets during the War, lost them 
after the cessation of hostilities, because they could 
not achieve and maintain the same standards, and this 
was mainly because they could not improve the pro­
ducts to the same extent due to lack of research work." 

. That Committee have also laid special emphasis on research 
for investigation new antibiotics from Indian sources. The 
Research Laboratory attached to the Pimpri Factory should at a 
very early date undertake such research of developmental nature 
also. The Committee hope that when the factory has been in pro­
duction for sometime, satisfactory results will be achieved in this 
regard. 

29. A statement showing the efforts made to replace the imported 
raw materials as far as possible by raw materials from indigenous 
sources is placed at Appendix V. It is also Wlderstood that a complete 
list of the materials now being imported has been furnished to the 
Development Wing of the Commerce and Industry Ministry for them 
also to consider how indigenous manufacture can be encouraged and 
assisted. The Committee desire that a i:1etermined effort should be 
made to reach self~sufficlency in this direction at a very early date. 

. 30. The Committee are glad to note that some of the raw 
materials have now, thanks to the efforts made by the factory, been 
replaced by indigenous materials. but they notice that there is 
plenty of scope for further improvement in this direction. It 
appeal's. for example. that Lactose could easily be produced in the 
country. They desire therefore, that in this as well as i~ the case 
of other products, further effort should be undertaken for replace­
ment of the imported articles by the indigenous materials. They 
feel that if efforts are made to publicise the requirements of the 
factory, the private industries may also Wldertake to help in the 
matter. For example, the requirements of Lactose could ponibly 
be met by its manufacture some of the large milk producing centres 
and cooperative dairies etc., as well as from Government dairy 
farms if enquiries as to whether they would be in a position to 
supply the material were addressed to them. 
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VB 
STAFF AMENITIES 

31. A housing colony has been planned for the factory to accom­
modate almost all the essential staff. The work was phased in 
three stages and in all 201 quarters including one for the Managing 
Director, 20 for the officers, 24 for Foremen, 36 for Chargt'men and 
the remainder for operators have been planned. The first two 
phases have been completed and the third phase of construction of 
about 100 quarters is on hand. 

32. A community centre at a cost of Rs. 1,63,000 is under cons­
truction and various buildings required for the Posts and Tele­
graphs Office, Petrol Filling Station, Police Chowky, School etc., 
are being buH t. 

33. The Committee are glad to notle that provision has been made 
from the inception of the work for the construction of residential 
accommodation for the staff. In this connection, however, the 
Committee have noticed that the scale of accommodation provided 
in the quarters being built for the lower categories of staff is much 
lower than the recommendations of the Expert Committee in this 
regard as well as the C.P.W.D. standards. A statement showing 
the scales of accommodation prescribed and those that have been 
provided by the factory is attached at Appendix VI. It is noticed 
that while in most cases the scale of accommodation is less than 
that prescribed. by the C P.W.D. standards, and that it is much less 
in the case of some of the lower categories than in the higher cate­
gories. The Committee are not aware of the reasons for the re­
duction in the scale of accommodation, and would suggest that 
whatever the reasons be, where reduction is required, it should not 
be done at the expense of the lower categories of staff for whom 
the facilities provided are barely above the minimum necessary 
for ordinary living. 

vm 
SALE AND DISTRIBUTION 

34. The production of the factory is distributed through selling 
agents appomted for this purpose. Messrs. Parry & Co. and Messrs. 
Kemp & Co. have been the selling agents since the lst June, 1952. 
Their contracts were last renewed by the Board of Directors for a 
further period of one year with effect from the 1st April, 1955 on 
the basis of their previous sales and performance. The Committee. 
however, note that the original advertisement inviting firms for 
appointment as 'Selling Agents' was issued in December, 1951 and 
was in the context of selling the imported penicillin bottled in the 
bottling plant. As four years have elapsed since then and as the 
Jfenicillin produced in the factory is to be put on sale now, the 
Committee recommend that on expiry of the present contract, 
opportunity should be given to other firms to compete for selling 
the Company's products so that the best terms may be available to 
the' Government and countrywide sales could be effected. The 
Committee desire that appointment of Selling Agents should be 
made by calling for open tenders. While selecting the Sales Agents, 
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it should be ensured that every State is covered and as far as poai­
ble agencies are given only to those firms which have ex1leDBive 
sales organisations within the State. 

It appears that the retail selling prices ot the agents are not 
subject to any agreement, and it is open to the selling agent to sell 
in retail market at any price they please subject only to the forces 
of competition. This does not provide against any undue profit 
being made by the selling agents, and the Committee would su,aest 
that the terms of agreement with the agents should provide-that 
no such cases of profiteering in the retail sales arise. This point 
may be borne in mind when invitin~ tenders for appointment of 
a9f1lts when the present contract expires next year. 

35. Under the terms of agreement with the International 
Bodies, a certain quantity of penicillin has to be distributed free 
for the treatment of women and children and the arrangements now 
proposed for this purpose are that this quantity of pen.icUJjn would 
b~ set apart by the factory and would be handed over 
to the UNICEF who, in turn, would give it to the 
Health Ministry for distribution to the consuming centres. The 
full scheme is not yet ready, it appears, but there is at present a 
scheme for using it for anti-venereal purposes. The Committee 
would recommend that in working out the scheme for distribution 
to the consuming centres, care is taken that all parts of the country 
are served and that there is no los8 of material by fraudulent or 
irregular use. It would perhaps be advisable to constitute a Com­
mittee consisting of non-officials to supervise the scheme of free 
distribution. 

IX 
COST OF PRODUCTION AND SALE PRICE 

36. It appears that the Board of Directors approved the sale of 
a limited quantity of bulk penicillin to the trade at about Rs. 312/­
per thousand mega units. The Committee have been informed that 
this price was based on the international price of penicillin which 
the purchasers agreed to pay and that it is a little :Less than the 
estimated cost of production. The Committee have further been 
informed that the cost of production is likely to go down in the 
near future when the production increases, especially as it is ex­
pected that the raw material for production will be available locally 
instead of being im:ported from abroad. The Committee consider 
that as the factory IS liable to incur a loss if the anticipations in 
this regard do not materialise, care should be taken to see that the 
selling price is, as far as possible, not below the cost of production 
and that at any rate it includes a certain amount of return on 
capital etc. 

37. The Ministry have stated that the sucoessive reduction in 
price and the present sale price of bulk penicillin which is below 
the cost of production is entirely attributable to excessive werld­
wide competition and the dumping of foreign made penicillin at 
drastically cut rates. Thus it is stated. ,that procaine penicillin (4 
lakhs units) is being sold in USA at ~J~/2/- Pf!!l' bottle, in U.K. at 
1/2/- per bottle whereas its sale price in India is only Rs .• /9/8. 
Ameriean and Engl1sh made ,penicillin if purchased in any of the 
cities \in the States or in the U.K. is 2 to 4 times the priee of the 
same foreign peni'cillin when purchased in India after bearing 
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lreight and other incidental costs. The Committee would like 
urgent examination to be made as to what steps should be taken 
aaainst dumping if any. 

X 
BOTTLING PLANT 

3B. A statement showing the value of capital assets, total pro­
du~ti()1} t9tal sales, value of purchases etc., in the Bottling PlE:lllt for 
~'yeaz:s~',t951-52 <to 1954-55 is placed at Appendix VII. It will be 

l.n()t~ that the Bottling Plant has incurred some loss in 1952-53 and 
. th.at even in the year 1954-55 (upto January, 1955) proportionately 

the profit is very much less than in the previous years. It is noticed 
that in the 10 months of 1954-55 the total production was only 
about 13'6 lakhs vials which works Qut to about 16'3 lakhs vials for 
12' months against the total production of 27'15 lakhs vials in the 
year 1953-54. The quantity of penicillin consumed for the produc­
tion in the 10 months of 1954-55 is 9'38 lakhs M.U. (that is, about 

. ~~ M.U. for full 12 months) against 17'4 lakhs M.U. for the year 
,'1953-54. It appears, therefore, that there has been a fall in out­

turn during 1954-55. The reasons therefore require exami­
nation. The Committee are informed that after Hindustan Anti­
biotics Ltd., took over, the lost ground was more than recovered in 
that production in the first ten months of 1955-56 was 33'7 lakh 
vials and sales also went up proportionately. 

D 

MISCELLANEOUS 

39. To increase the out-turn both of the factory and of the Bottlin~ 
Plant, the Committee would recommend that a system of payment 
of wages to staft based on outtern should be examined and intro­
duced. This is the more necessary as the price of penicillin has been 
falUng recently and is likely to fall further. It is essential that effi­
ciency is maintained at a high figure, to make up for the loss in the 
value. 

40. In respect of the recruitment of staff it appears that the Manag­
ing Director was appointed by the Appointments Committee and 
other high paid officers were recruited through the U.P.S.C. The 
junior officials were, however, recruited by the Selection Committee 
appointed by the Board of Directors. This Selection Committee is 
a purely official Body. The Estimates Committee would recommend 
that non-officials should also be associated in the Selection Com­
mittees for appointment of officials in the factory. This would enable 
people with outside experience to help the factory in recruiting their 
staft. 

41. There is, it appears, a proposal before the authorities for the 
in-troduction of a course of practical training in the factory for stu­
dents of. the various Antibiotic Research Centres. It is also proposed 
to givedtplomas and certificates on the completion of the practical 
training. A course of practical training for artisans also is proposed. 
The. Committee .would like to be furnished in due course with a fully 
worked out scheme of training. 
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42. The Committee were informed that samples of the sodium 
penicillin manufactured in the Pimpri Factory were tested by Drug­
testing laboratories in Washington and London. The Committee 
were also informed that the product was as good as any produced in 
the U.S.A. and that it was of a better standard than what the British 
pharmacopoeia prescribed. The Committee, however, feel that ade.· 
quate publicity has not been given to the high standard of the pro­
duct. In view of the fact that the product faces keen competition 
from manufacturers of world·wide reputation, very wide publicity 
should be given by advertisements and other means to the product 
manufactured in this factory to enable it to secure its proper place 
in the market. 

43. There are at present on the Board of Directors, besides the 
Managing Director, representative of the Ministries of Finance and 
Production, the Drug Controller representing the Health Ministry, 
the Director of the Haffkine Institute and a representative of INTUC. 
The Committee would suggest that representative of the State Gov­
ernment should also be associated in the Board, as this would enable 
close touch being maintained with the State Government. The Com­
mittee would also suggest that members of the State Legislature, 
and of Parliament may be associated with the Board of Directors so 
as to represent the non-official view point. 

44. The penicillin that is at present manufactured in the factory 
is utilised only in the form of injectibles and tablets. It appears that 
the Government of India acting on the report of the Export Com­
mittee on types of Penicillin, do not contemplate manufacturing peni­
cillin ointments. The Committee would suggest that specialists in 
skin diseases may be consulted in regard to the therapeutic value of 
penicillin ointment, and if their reports are favourable, the manu­
facture of such ointments should also be undertaken in the factory. 

45. Two important waste products in the factory, namely, "waste 
mycelium" and affluent water would, it appears, be usef}11 for agricul· 
tural purposes after suitable treatment. The Commift'ee would sug­
gest that the examination of this matter may be conducted with 
expedition so that full use of these waste products is made, with 
profit to the factory. They would at the same time advise that before 
the waste products are put to agricultural or other use, it should be 
carefully examined that they do not contain substances defeterious 
to soil bacteria, plant or animal life. 

46. The Committee were informed that after taking into considera­
tion all the factors affecting the keep-ing qualities of penicillin, it was 
considered most desirable to use neutral' quality of glass corres­
ponding to the specification of US Pharmacopoeia 13 and 14 type I, 
Pharmaceutical grade of glass. For bottling with high speed auto­
matic fillers, it appears that high degree of accuracy of size and shape­
of bottles is required to be maintained and this is possible only if 
they are manufactured by fully automatic machines. 

The Committee were informed that there was at the time no­
factory in India which manufactured neutral glass bottles by fully 
automatic machines for bottling penicillin. The Committee further 
learnt that the Board of Hindustan Antibiotics Limited bad approved 
a plant to give fa~ilities to a glass factory to set up a fully automatic 
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machine for making neutral glass vials, adjacent to the PenicilUn 
Factory. The Committee would suggest that care should be taken 
that the arrangement with the glass factory does not result in any 
eommitments by the Hindustan Antibiotics Ltd., to accept the pro­
duct of the new glass factory regardless of its quality, price etc., 
and that the interests of the company are fully protected. 



THE HlNDUSTAN INSECTICIDES LTD. 

XU 

INTRODUCTORY 

47. On the 19th July, 1952, a joint plan of operations was drawn 
up by the Government of India, W.H.O. and the UNICEF for establi­
shing a D.D.T. Factory in the country. This was necessitated by the 
large quantities of D.D.T. required for combating malaria and the 
difficulties encountered in importing the same due to the foreign 
exchange position, etc. 

48. Under the joint plan of operations the UNICEF was to supply 
all imported equipment involving an expenditure of about $250,000, 
the W.H.O. was to arrange and provide for technical assistance to the 
factory at an expenditure of about $100,000 and the Government of 
India was to arrange for the provision of.J~nd, building, steam water, 
electricity etc. at an estimated expenditure of Rs. 22,45,000 A site 
adjacent to Messrs. Delhi Cloth Mills and Chemical Works, Delhi 
was chosen for the factory. 

49. The construction of the factory building was entrusted to the 
C.P.W.D. and was commenced on the 2nd November, 1953. 

50. A Company with an authorised capital of Rs. 1 crore fully 
owned by the Government was registered on the 1st April 1954 for 
operating the ~actory and though the original intention was to have 
a capacity of about 700 tons of D.D.T. per year, the design was re­
drawn so as to make the factory capable of accommodating an ex­
panded plant with double the capaclty, that is, about 1,400 tons of 
D.D.T. per annum. 

51. Under the malarial control programme which had been raunch~ 
ed by the Ministry of Health the setting up of numerous Malaria 
Units at the rate of one unit for a population of about 1 million resi­
dents in the malarious parts of the country was envisaged. It was 
the estimate of the Ministry of Health that during the 'operation' 
period of the programme, about 8,000 tons of insecticides would be 
required per annum, but that during the 'maintenance' period which 
would succeed the operation period, the requirements would fall to 
about 5,000 tons per annum. The annual requirements during the 
latter period would be met partially by 2,000 tons of BHC, leaving a 
balance of 3,000 tons to be made up by D.D.T. 

52. Since the maximum capacity of the D.D.T. factory at Delhi 
even with the expanded plant would be only 1,400 tons per annum, 
Government have decided to establish a second Pl1)with the pro­
duction of about 1,400 tons per annum at another si 

-, 
. " IS ,-
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xm 
CONSTRUCTION WORK 

53. In the report of the Ministry of Production for the year 1952-53, 
it was stated that the factory would ,€O into production before the 
end of 1953, but as already stated, construction of the building com­
menced only in September, 1953. It was stated ih the report of the 
Ministry for the year 1953-54 that the entire plant and equipment 
for the D.D.T. Factory supplied by UNICEF had arrived in Delhi 
and that if was expected that the factory would go into production 
by September, 1954. 

;S4. In ipe Report of the Ministry for 1954-55, it was stated that pro­
duction would commence by the end of March, 1955. It is this last 
mentioned schedule that was fulfilled. Actually the factory building 
and the installation of equipment and piping were completed only 
by the end of 1954. Initial operation and trial run of the plant started 
early in 1955 and the first output was available in March, 1955. 

55. It is clear from the foregoing narration that the construction 
work on the factory did not proceed according to the time schedule 
in spite of the changes in the latter from time to time and there has 
been considerable delay in working to the targets. The main reasons 
for the delay appear to have been the protracted negotiations that 
had to be carried on with D.C.M., time taken for the preparation of 
estimates, for obtaining apfroval thereof by Government and for 
observing the formalities 0 inviting tenders etc. It has been also 
explained that non-availability of the requisite quantities of steel etc. 
added to the delay in the construction of the structures. All this indi­
cates a failure to draw up a workable plan and to push the work 
through expeditiously. 

As the UNICEF decided to divert some equipment that was in­
tended for a:g.other country to India, the equipment also arrived ahead 
of schedule. Thus for one year the machinery had to be left idle. 
The Committee are pained to notice that the feature of delay in carry­
ing out the works is being met with frequently in their examination 
of the estimates of State Undertakings and would emphasise the 
need for such work being better planned and carried out without un­
necessary delay. 

XIV 
ESTIMATES OF COST 

56. Originally the estimate of expenditure to be incurred by Gov­
ernment on this project was placed at Rs. 22,45,000 but it has now 
been revised to Rs. 37,77,000. The excess is not entirely attributable 
to the subsequent changes in design so as to accommodate a plant 
with double the capacity originally contemplated. The estimate for 
equipment has been raised from Rs. 7,16,000 to Rs. 10,33,500 to provide 
for a cooling tower and accessories and pilot plant equipment etc. 
which, it appears, were not provided for in the earlier estimates due 
to an error. On the other hand, the original estimates provided for 
Rs. 2,70,000 for installation whereas the present estimate under this 
head is only Rs. 86,400. Also the original estimate provided for R!'i. 4 
lakhs for land and building but the presentl0sition is that land has 
not been purchased but has only been lease. It has been explained 
by the Ministry that this increase in estimate of costs is dup. to 
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inexperience in this matter as this is a new factory of its kind. The 
Committee are not satisfied with the explanation, as the provisions 
referred to by them are in respect of structural works and land etc .. 
to which this explanation will not apply. The Committee desire there­
fore to bring to the notice of Government once again the need for 
careful estimating of costs as otherwise serious losses may occur. 

57. Even after the machinery wa; set up production difficulties 
were experienced due to the lack of certain spare parts .and the diffi-
culty in obtaining them from abroad quickly. It app'!ars, that while 
designing, even the minimum spares were not proVIded for and this 
was not noticed till production began. 

XV 
BUDGET AND ACCOUNTS 

58. Excluding the expenditure of Rs. 16,63,000 being the cost oi 
UNICEF equipment and the technical assistance rendered by the 
UNTAA which had taken over this work from the W.H.O., the actuals 
of expenditure incurred by the Government for the past three years 
and the Budget Estimates for the year 1955-56 on the factory are as 
follows:-

1952-53 
1953-54 
1954-55 
1955-56 . . 
(Budget Estimate) 

Rs. 
5,858 

3,12,055 
16,00,000 
22,00,000 

The Company came into existence on the 1st April, 1954. The 
actual expenditure of the Company for the year 1954-55 and the 
Budget Estimate for the year 1955-56, are as shown below:-

1954-55 Rs. 12,76,683 
1955-56 . . . Rs. 14,82,000 
(Budget Estimate). 

59. The Company has so far drawn Rs. 27,00,000 (Capital) for capi­
tal expenditure in the form of shares and in addition to this, 
Rs. 7,00,000 were proposed to be placed at their disposal for working 
expenses. The details of the company's estimates for 1955-56 are as 
follows:-

(I) Capital Cost 
(2) Raw Materials 
(3) Services (steam, water and power) • 
(4) Salaries and Wages . 
(5) Office expenses 
(6) Maintenance of building & plant • 

TOTAL 

Rs. 

14,82,000 
15,33,000 
2,74,000 
3.00,000 
1,14,000 

78,000 
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80. The expenditure of Rs. 5,858 in the year 1952-53 represents the 
freight etc. of the equipment supplied by the UNICEF. In the year 
1953-54, the expenditure was much less than was anticipated before 
the year began j as the construction works started very late. The bulk 
of the expenditure of Rs. 3,12,055 in that year represents the cost of 
construction work in progress. The actual expenditure of Rs. 12,76,683 
of the company for 1954-55 represents the expenditure on buildings, 
plant, machinery, raw materials, office expenses etc. during the cons­
truction stage. The budget estimates for 1955-56 have been prepared 
to provide for the completion of the work in progress on factory 
buildings and plant, machinery as \\>t;:!1 l:tS for residential accommo­
dation for staff. 

61. A statement comparing the Budget and Revised Estimates with 
the actual expenditure in 1952-53, 1953-54 and 1954-55 is placed at 
Appendix VIII. It will be seen therefrom that there has been consi­
derable variation in each year. 

XVI 
TECHNICAL ADVICE 

62. The factory has also had some difficulty in respect of the techni­
cal advice contemplated under the joint scheme of operation owing to 
the curtain of secrecy in which D.D.T. production is shrouded in 
Western countries, due to which the key technical staff could not be 
given an opportunity to gather a first-hand knowledge of the opera­
tion of such a plant. Some of the features of this plant were new 
even for the advisers made available to the factory by the UNTAA. 
It is surprising that this was not visualized when the agreem.ent was 
entered into. The Committee would suggest that in future it may 
be ensured that the technical advisers appoined under any agreement. 
whatsoever it be, are aware of all the detailed technical matters 
connected with the agreement. 

xvn 
LAND FOR THE FACTORY 

63. In regud to the location of the DDT plant at Delhi, it ap­
pears that difficulties have been experienced in acquiring the land 
on which the factory is at present situated. The Committee were 
given to understand that the present location was chosen because 
of the availability of the raw materials, namely sulphuric acid 
(oleum) chlorine and benzene. An agreement was entered into 
with the D.C.M. Chemical Works in Delhi for the supply of raw 
materials and thereafter construction of buildings commellced on 
5 acres plot of land in the neighbourhood of the Chemical Works. It 
appears, however, that before undertaking the work, full examina­
tion of the ownership of the land was not made and the terms of 
agreement for the purchase or taking the land on lease were not 
finalised. It is surprising to note also that the exact location of the 
site should have been included as an item of the agreement be­
tween the Government and the International OrJlanisations, even 
before the 'negotiations with the D.C.M. Chemical Works were con­
cluded. This, apart from being unnecessary, could certainly not 



19 

have been of help to Government in its subsequent negotiations with 
the D.~.M. Chemical Works who were in a favourable position in tfuit 
they were aware that Government was dreadr boU!ld to take up 
the site, and were depending on the Chemica Works for the raw 
materials for the factory. It has also been subsequently brought 
to the notice of the Committee that even while the ownership of 
the land has been in dispute and while attempts are being made 
by the Ministry of Health through the Delhi Improvement Trust 
to obtain the land for Government, a payment of Rs. 4,000 has been 
made to the D.C.M. Chemical Works as a part of the lease charges. 
The Committee do not see the need for this payment. The Com­
mittee have been assured that this will not stand in the way of 
the final decision regarding ownership and that there would be no 
difficulty in recovering the amount if it is subsequently found that 
the D.C.M. are not competent to give the lease. The Committee 
would suggest that this matter should be examined in detail to see 
whether the interim payment to the D.C.M. Chemical Works was 
necessary, especially when the matter was already engaging the 
attention of another Ministry. Steps should also be taken to fin­
alise early the transaction for acquisition of land whether on pur­
chase or on lease. 

64. In regard to the location of the factory, a further point re­
quires mention. When the original plan of operation was ftnallsed 
and the estimates of cost drawn up, the question of providing rest­
dentia-l quarters for the staff was not taken into consideration. 
Subsequently it has been decided to build quarters for the staff. 
But in view of the fact that the factory is located in a very highly 
industrialised area, considerable difficulties have been experienced 
in obtaining SUitable land as near as possible to the factory for this 
purpose and the aid of the Delhi Improvement Trust has had to be 
sought. The matter has not yet been finalised but it appears that 
the Delhi Improvement Tnlst has recently made an offer of 51 
acres of land which the factory propose to accept for putting up 
quarters. The Committee would observe that care should be taken 
in future to see that such important factors in location of the sife 
of a factory are given full consideration before a decision is taken. 

xvm 
ORGANISATION AND STAFF 

65. A statement of income and expenditure incurred during the 
period of construction and trial operations, that is, from 11-3-1954 
to 31-3-1955, will be found in Appendix IX. It will be seen that out 
of the total expenditure of Rs. 3,31,846 incurred during this period, 
a sum of Rs. 1,52,156 was spent on establishment including house 
rent allowance but excluding wages and travelling allowances, 
which take up another Rs. 24,586. The proportion of establishment 
charges is nearly ha.lf th~ total charges for the year and it has been 
explained by the Ministry that this is On account of sta1f for super­
Vision of the buildings and for being trained to take up production 
in the factory. The proportion that wages and salaries Dear to the 



total exa>enditW'e during 1954-55 and 1955-56 (upto January 1956) 
is as follows: 

1954-55 Percentage 
on total 

1955-56 Percentage 
on total 

Rs. Rs. 
Total expenditure • . 3,31,846 12,28,754 
Wages. 19,958 6% 48,885 3 '9% 
S~ 1,52,156 45'8% 1,87,159 15'23% 

The Committee. however, consider that the percentage of salaries 
even during the year in which production has been undertaken, 
namely 1955-56, is rather high. They would suggest therefore that 
the Technical Committee which they have suggested in the case 
of the Hindustan Anti-biotics Ltd., consisting of Chemical Engi­
neers, Cost Accountants and trained Administrators should be asked 
to examine the number of staff in the various categories in this 
factory and also to see that the number of supervisory and clerical 
posts is not excessive. A statement showing the various categories 
of staff in the Factory and their number will be found in Appendix 
X. 

66. In this connection, the Committee would refer to the pay and 
allowances of the Managing Director which are at present as fo1-
lows:-

Pay 
Conveyance Allowance 
Entertainment Allowance • 

. Rs. 

. Rs_ 
• Rs. 

2,250 per month 

150 " " 

150 " " 
The Committee have been informed that payment of the conveyance 
and entertainment allowance is a part of the contract with the 
Managing Director but they are not satisfied with the need for the 
payment of the same. In regard to the entertainment allowance. 
it has been explained that the Managing Director of the Factory has 
to incur some expenditure on the entertainment of important 
visitors to the factory etc. This, however, is an item of expendi­
ture not peculiar to this factory alone and the Committee realise 
the need for some such expenditure being incurred. But such ex­
penditure should be treated as an expense of the factory to the ex­
tent that it is actually incurred and there is no need for payment 
of a fixed amount of allowance to the Managing Director. 'nie 
Committee would suggest that such allowances, wherever paid, 
may now be reviewed and, as far as possible, the payment with­
drawn. 

XIX 

AGREEMENT WITH THE D. C. M. CHEMICAL WORKS 

67. For the suppJy of the raw materials-cblorine, Sulphuric 
Acid and Alcohol-to the D.D.T. Factory, an agreement has been 
entered into with the D.C.M. Chemical Works. Besides these raw 
materials. the D.C.M. Chemical Works are also to supply water and 
steam under the agreement. The agr~ement is to remain in force for 
a period of six years from the date of commencement of supply, 
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68. 'rhe Committee have examined the terms of the agreement 
and have noticed certain points to which they wish to draw at­
tention. The Committee would have liked to have referred to cer­
tain details in the agreement in this connection; but it has been 
t'epresented to them by the Ministry that it is not usual for busIness 
concerns to make public such details, including the prices at which 
the raw materials are purchased by them and the waste products 
are disposed of. Though the Committee do not accordingly give 
the details of this agreement in this report. ther feel that such an 
argument should not be held to apply to nabonalised industries. 
In such cases, the Committee consider that publication of such 
details would also have a salutary effect in that it may lead to correc­
tion of any unfortunate features that may appear in these agree­
ments. The Committee would, therefore, recommend that Govern­
ment should, as soon as practicable, place a copy of the agreement 
refered to in this Report on the Table of Lok Sabha and should also 
take steps to make public other such agreements as far as possible. 

69. One of the important raw materials to be supplied under 
this agreement is chlorine which is obtained as a by-product in the 
manufacture of caustic soda by the electrolytic process. For every 
10 tons of caustic soda produced by this process, nearly 9 tons of 
chlorine is obtained and as the latter is a substance difficult of dis­
posal and has not much demand in the market, the production of 
caustic soda is, it is understood, limited by the extent to which 
chlorine could be disposed of. The Committee understand from 
the Ministry of Commerce and Industry that the current indigenous 
capadty for the production of caustic soda is 37,700 tons by the 
electrolytic process. In 1955 the production, by this process is esti­
mated to be only about 30,000 tons due to the difficulties arising 
from the disposal of the co-product chlorine. The present require­
ments of chlorine for various purposes in the country is of the order 
of 20,Oao tons per year. Even with the production of onl~ 30,000 
tons of caustic soda, the amount of chlorine produced IS about 
26,000 tons. The full capacity of the electrolytic process of caustic 
soda- plants in the country is, therefore, not utilised and very large 
quantities of caustic soda are still imported as may be seen from 
the following import figures:-

Year Quantity in tons Value in rupees 

1953-54 49,361 2,82,97,379 
I9S4-55 49,257 3,03,89,5 19 

1955-56 (April 
1955 to Sept. 
9155-6 months) 29,919 1,72,60,127 

Ordinarily, therefore, it is a matter. of great advantage to the pro­
ducers of caustic soda. by the electrolytic process, if the chlorine 
produced as a co-product is taken off their hands and they are able 
to find purchasers for large quantities thereof. 

70. In the light of th~se facts the Committee have examined the 
price B't which chlorine is being purchased by the D.D.T. Factory 
from the D.C.M. Chemical Works. Under the terms of the agree­
ment, variations in the price should be claimed if variations occur 
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in the price of the raw materials and other costs. It appears that 
the market price of chlorine has been registering a fall 
since 1953, as 18 noticed from the rates at which the substance 
has been disposed of by the D.C.M. Chemical Works to their ')ther 
customers. Apparently also the production of caustic soda and 
consequently of liquid chlorine has been stepped up by the D.C.M. 
Chemical Works as a result of the agreement enabling them to 
dispose of large qumtities of chlorine to the DD.T. Factory since 
1953. It appears, however, that due to the peculiar terms of the 
agreement, the DD.T. Factory is unable to obtain the benefit of 
the fall in the market price and to effect SI reduction in the rates 
at which chlorine is being purchased by them. This has been oc­
casioned by the term of the agreement which permits variation in 
price only when variation occurs in cost of raw materials and in 
other costs. It is unfortunate that the provision for variation in 
prices has been made on this basis since the price of chlorine is 
determined not by the price of raw materials or other costs, but is 
determined by other factors. The agreement should have provided 
for a reduction in costs due to those factors which necessarily 
determine the price or should have at least provided that the rate 
charged to the D.D.T. Factory who are ptbbably the lar~est singlp. 
consumers of the chlorine produced by the D.C.M. ChemIcal Works 
should not exceed the rate charged to the other customers of the 
D.C.M. Chemical Works. The Committee have been assured t.hat 
the relevant clause in the future contracts will be drawn up 
correctly. 

71. The Committee are unable to understand why these factors 
were overlooked in fixing the price under the agreement, or in work­
ing out the formula for variation in prices. The Committee would 
suggest that this matter should be examined by Government as also 
the action to be taken against the officials responsible therefor. 
While, as stated earlier, the Committee do not wish to disclose the 
price at which chlorine is being purchased by the D.D.T. Factory. 
they have reasons to believe that at the current market prices at 
which chlorine could be obtained, the loss to the Factory on this 
account would be over rupees two to three lakhs annually. 

72. It appears that one of the important factors which influenced 
the decision to locate the D.D.T. Factory at the present site was an 
understanding that the D.C.M. Chemical Works would take over the 
Hydrochloric Acid which is produced as a by-product in the manu­
facture of D.D.T. But this unfortunately was not made part of an 
agreement simultaneously with the agreement for the supply of raw 
materials before the work was undertaken. When the production 
commenced in the factory, the D.C.M. Chemical Works was asked. 
to tak,~ over the waste Hydrochloric Acid, but they were reluctant 
to do so. After considerable persuation, it appears that an agreement 
has now been reached whereby the D.C.M. Chemical Works are to 
take over all the lIydrochloric Acid produced in the D.D.T. Factory 
in the first six years. It has been represented to the Committee that 
it would not be in the public interest to make public the price at 
which the Acid is being disposed of, but the Committee would point 
out, nevertheless, that it is advantageous to the D.C.M. Chemical 
Wor.ks. The Committee understand that the sale to the D.C.M. 
Chemical Works has had to be arranged. on such terms as otherwise 
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the ~posa1 of H~droch1oric Acic1 would constitute a probl~ to the 
D.n.T. Factory. It appears alao tlult the D.C.M. Chemical Worb 
would be in a position to utilise the acid now supplied to them in 
the manufacture of Df-calcium phosphate which is a useful fertiliser 
and that the cost of supply of the acid is quite economic for this 
purpose. The Committee are of the view that had Government 
insisted upon the agreeo:nent for the disposal of Hydrochloric Acid 
forming part of the agreement for the supply of raw materials by 
the D.C.M. Chemical Works, they would have been in a posiUon to 
obtain a more favourable rate for the acid. In that case Government 
would not have been placed in the unfortunate position of having 
to enter into negotiations with the D.C.M. Chemical Works, when 
the latter knew that the D.D.T. Factory had no other way of disposing 
of this material if the D.C.M. Chemical Works refused to take the 
material. The Committee would like this matter to be examined 
as also the action to be taken against the officers responsible for not 
having ftnalised this agreement for the disposal of waste produet 
along with the agreement for the supply of raw materials. 

73. In this connection the Committee would also refer to a state­
ment made before them by a non-official witness who is a Chemical 
Engineer and has also a first hand knowledge of heavy chemical in­
dustry that by installing aditional equipments worth about a lakh of 
rupees only in the D.D.T. Factory, it would be possible for Govern­
ment itself to undertake the manufacture of Di-calcium phosphate1 
a useful non-nitrogenous fertilizer. The Committee are also infonnea 
by Government that the matter was considered but was dropped as 
the prospects were found unpromising. The Committee would, 
however, recommend that the matter may be examined de n.ovo, in 
view of the expert opinion expressed before them. 

XX 

BOARD OF DIRECTORS 

74. As at present constituted, the Board of Directors of the D.D.T. 
Factory includes a member who is at the same time Director of the 
Managing Agents of the D.C.M. Chemical Works Ltd. The latter 
firm is a supplier of raw materials to the D.D.T. Factory and is also 
a consumer of the waste products, etc. of the D.D.T. Factory. 
Moreover, the D.C.M. Chemical Works is an interested party in the 
matter of dispute about the ownership of the land on which the 
D.D.T. Factory is situated. The question has therefore been examined 
by the Committee as to how far it is proper to have on the Board 
of Directors of the D.D.T. Factory, a Director of the Managing 
Agents of the D.C.M. Chemical Works Ltd. The Committee have 
been informed that the appointment of the Director has not in any 
way affected the working of the factory and that when matters 
affecting the transactions between the factory and the D.C.M. 
Chemical Works Ltd. come up for discussion, the concerned Director 
is usually not present. The Committee have also been informed that 
this particular Director had been appointed with a view to providing 
to the Board of Directors the benefit of advice of a person with con­
siderable experience in business especially in the matter of chemicals, 
etc. The Committee would observe that while they entirely agree 
with the need for appointing Directors with business experience, 
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etc. in this particular case, however, from a perusal of the minutes of 
the Board of Directors, they are not satisfied with the arrangements, 
as very important su~ects connected with the supply of raw materials 
of the factory and the disposal of the waste products have come up 
frequently and there has been considerable difference of opinion 
between the non-official Directors and the other Directors in these 
matters. The Committee would suggest that this matter should be 
reconsidered by the Ministry. 

NEW DELHI; 
The 10th April. 1958. 

BALV ANTRAY G. MEHTA, 
Chairman., 

Estimate8 Committee. 



APPENDIX I 

(Vide para 2) 

JOINT PLAN OF OPERATIONS BETWEEN THE GOVERNMENT 
OF INDIA, THE WORLD HEALTH ORGANIZATION AND 
THE UNITED NATIONS INTERNATIONAL CHILDREN'S 
EMERGENCY FUND. 

FOR 

AN ANTIBIOTICS PLANT IN INDIA 
The Government of India (hereinafter referred to as "the Govern­

ment") represented by C. C. Desai, Secretary to the Government 
of India in the Ministry of Works, Production and Suppll and The 
World Health Organization (hereinafter referred to 88 'the Orga­
nization") represented by C. Mani, Regional Director for South­
East Asia, and the United Nations International Children's Emer­
gency Fund (hereinafter referred to as "UNICEF") represented by 
S. M. Kenny, Director, Far-Eastern Headquarters. 

Desiring to obtain mutual agreement on a plan of action con­
cerning an antibiotics project for India, particularly with re-
ference to the objectives and scope of the project and the responsi­
bilities which shall be assumed and the materials and services 
which shall be provided, 

Declaring that these responsibilities shall be fulfllled in a 
spirit of friendly c~operation, 

HAVE MUTUALLY AGREED TO A PLAN OF OPERATIONS 
as follows :-

PART I-OBJECTIVES 

The W.H.O. and the U.N.I.C.E.F. having at the request of the 
Government of India, given careful consideration to the nec= 
and desirability of establishing a plant for the manufacture of -
ci1lin and other antibiotics which have become potent weapons in 
combating infections of the human body by susceptible organisms 
have agreed to extend to the Government of India all cooperation 
necessary for achieving the objectives, which are:-

(1) to produce penicillin most economically as a national 
enterprise on a sound business basis but entirely on a 
non-profit making basis; 

(it) to maintain a supply of penicillin and other antibiotics 
for purchase by state and municipal hospitals for free 
treatment of patients particularly women and chlldren; 

(iii) to produce for use in India, penicillin of the best quality; 
(Iv) to produce other antibiotics; 

25 
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(V) to contribute to the long-range development of biological 
skills in India by establishing skill in the scientific field 
of antibiotics and thereby sustaining the production 
efficiency of the pro=cft1ant, and to render the coun­
try eventually self-. ent in this science without 
dependence on foreign help; 

(vi) to collaborate with the international agencies from whom 
financial assistance has been obtained from for the 
project, viz., UNICEF and W.H.O. developing technical 
procedure mutually acceptable to the Govermnent of 
India and WHO, maintaining a poliCY of free availa­
bility of technical information and training facilities 
for further projects and providing for free distribution 
to children in India under arrangements mutually 
satisfactory to the Government and UNICEF; and 

(vii) to develop in India an important centre of research and 
training in the antibiotics :field 

PART II 
The Goverrunent shall set up the requisite machinery for the 
~ of assuming administrative, organisational and financial res­
POllSibilities and shall own and control the project entirely. In 
setting up this machinery, the Government will give full considera­
tion to any suggestions which WHO and UNICEF might take. In 
tbe~vent of any changes becoming necessary or desirable at any 
sy.bsequent stage, the Government will give full information to 
WHO and UNICEF. 

2. It has been estimated that the equipment provided by UNICEF 
and the technical assistance given by WHO will produce penicillin 
or a scale· which will reach, through successive sta8eS, the ~Iet 
o 750,000 mega units per month. In appendix m costs have bOw­
ever, been estimated, for the present, on the basis of a production 
of 4:,oq,OOO mega units per month, but this estimate will be revised 
with changed rates of production. 

3. It has been a~eed that the plant be set up near Dehu Road, 
District Poona, subJect to technical examination. 

4: Estimated Costs 
(a) Ca.pital costs to Gov.ernment of India 
The Government shall provide the land for the factory and other 

buildings necessary for running it. It shall also provide buildings 
and fittings, administrative offices, laboratories, ~not plants, work­
shop and other services, such as Steam Plant, Electric substation, 
sewase Qisposal, and water etc. The estimate for providing these 
is Rs. 1,29,13,0001- or about b.s. $2,750,000 plus capital1nvestment to 
provide facilities for water. Tb1.s estimate inc1uCles capital cost of 
residences which are, however, self-supporting, and do not enter 
into the cost of penicillin. 

(b) CApita.l cos~s to UNICEF 
UNICEF will supply all the im~rtedequipment (subje¢; to 

adjustment by engineering team)al! ~hown in Aj)p'~n~ n of the 
value of U.S. $850,000, subject ·to reView by 'WHO/UNICEF techni­
cal team and Government. 
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'Vi~i WHO'WilI.artange ' and provlie teehriieal' .. aswifItMc~ "'*B ;qe­
tailed m'<A~~ndUclV involviitg atvexpendifure,of $3&0,000 being, 
the cost; ()f. \~ett technical petstmnel and tnifnh\g, 'se~" ~tc. 

:;: JlJ.'i 'PrC?~¥~:t~b~, q"ts : :',; 'i ,., 

: ;, i: ~ 

:lQ)perating: 'costs at'e' the responsibilitY' of the Govemment,whidh 
will( ~ IUl1nislr'Wc)1-kingcapital. 'Ah ;estimated t)\Tertilavetoagel'r&'::' 
dJol.etJ'Onco~t of ,aho,l.lt Annas t.wo (2,58 U.S. Centit per lpP"OOOuDits 
i~$howtl}n"App~n~x III. This figUre is, b~ o~ a»rO,QUC~1oil:~f 
4@,qOo~~g~.umts monthly but m~y be hl~ex:ot,l?~~l'I' as pro­
d",cti?li·Vades,. , Production. C'O,' ats, 'f~~l ,be, fixed ln~l~l~~" Clf, nor~,~ 
costmg items on sound busm.ess ptO<!edL\te. .In aqd1~~, 'tq charg~' 
indicated in Appendix lq;' th9se c'Ostsshall 'p!;,'Ovi,de, for d~precia­
tion, replaoement reserved reSulting from 'normal' 'we~r arid tear 
and/or rpiant becomihg obsolet-e.' ',,: I ' " , 

, I I , ~ ! " ., ',. • r', > 

; i (~) :litbe ,ProjeCt, 'does not come Up ito eKPectations, at any ,ai8.p 
in ~11.~ :liQat,ter of qu~lity, quantity Of"wst :of prod\lCti~ the' tbt'. 
pm'ties- sN!.ll~t tQgetherto review t.hAt"posHion and, shall CileYiie. 
ways and means to ensure the success'ofthe~toj~t.:' I"~ ,i 

,~"T.a1lget !Ti~ Sehedtt£~, ' " 
While it is' reaiised that uncer~aintbts 'eXIst :iis to 'the tbhe'I'6f 

@,', il,®ilitY,:t>r~bniCa} te,8m, d'elivety'ot ecttlipm.t1'l,'~a~,',d"btifI, dihJt, ' 
prd~amineoob.site, if hagbee~ tel'ltatf~1y agreiel:l fl'1'~t, ,~arget :~~~ 
lYl'arb~, schetiulecl 8sfollows :,....:.' ',' !,'" ":,:' ",';', ',:,' ;,\ 

; ': : , Specifications, completed amd pr~remeru:" , " ; ~ ",: ;",,, 
begun. , • ,." By' October~ ;I~t. ';" 

:;;, Tbe .Sl ,Qf4epp be placed ...,: '~Yi ,~Qer ~.l, ,~9SJ· 
, '"fDdiverrm U.S. completCcl~:.tlpP1iers. 'By DeceJhber'.31'; 1,95,1', , 

:'}:\!"Bi1U~tig tbbe,:~dy • ',~,', ':~t)~i):(:'31r\; l'9~;r~, .1;: 

EqUIpment delIvered at " 
:1' ,; '''JPlan~site' •• By,Apriil.;'J9S3'.i 

J :: \li~oncdlllPleted •• Btbct~er,!t~;~~$~~.,"", 
,,' "~~u~"st.med: • :BYI~~'~b.~ };t~9$~tli, 

; Plant in,full prodUction, ,., , ,': ,.Dy'DtcembCr '31. (11'9'4,;,' 
::) .:.;.j " ; . '. , : . ~ 
.! ~ ': ". ;L~ ART :,HI--COMIMITMENTS tnI': ;PARTIES .:,,:, I:;: f 

. J; ~ ,'. i,; I .i ..', . J ' ; I '.' . .! i. ; l '. \'.... .! : ,'\" .~. \ : ... } t : 

'. . ,~ow:m,lt~e~~~ ,of ;the"Or~~~i~'~I~~~'" !', ; I 

. 1. In consultation with the G'Overnment' of' 'India the O~niza­
UOlf~n,;· il1" aCcorda:il<!e j withi1)CC)8(!)O I~utit)nl ;Nb;D~ (IX), tnd 
its staff rules, provide such 'Of the fbl1bWin,t i:n~e(ft "~l'." 
~;~:'~\lllfiit() 1?en~salfr: : .... ''',('1,;. I, ; i ; , 

," ' .• pri~ ipffl.d~~ld,~,,'~gi~~!'; ',j ,I .. ' :, 'f' j,,, .. 

'Oil~i deS'igrt" enftirieer: ,.' · If'!' , :!i ,Ii: 
;"; I;' " '; ;;.1._ 

" ' '. ,9p,(. (cpns~r,~i,O~ ep::Siq~r. : : ::" 
"!,, :Qn,."~~~l i~ngi~r..., 'i,' ,I;, • 

'; !2,~E! o .. ganisat~on,,#t~ffttH.~et. provr~~' ~~h 'headqu~·'\eCh'; 
nleal personnel for ~tllting guidah~e' 'on. s~1ftc section> 'df'tHe 
operating process .as may be f'Ound necessary from time to time. 
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3. The Organisation will provide all necessary technical know­
ledge so as to ensure that the quality of the penicillin produced in 
the project is equal to the best quality anywhere produced.. 

4. The Organisation will arrange the training of persons selected 
by the Government of India at its expense. Such trainees would 
be in the service of the Government. The trainees will be select­
ed by Government of India in consultation with the Organization. 

5. The Organization will award fellowships in accordance with 
and subject to the rules and regulations governing the Organiza­
tion's fellovvship programme over the period of the Agreement to 
provide supplementary study and training of scientific personnel in 
connection with the operation of the plant. 

6. The control of the project will rest entirely with the Gov­
ernment of India. The organization will collaborate with the Gov­
ernment on technical aspects of the project and will advise them 
on technical qualifications of the staff to be employed by Govern­
ment for the project. Government will consult the Organization 
before appointing any technical members to the authority set up 
for administering the project. 

7. The personnel furnished by the Organization will normally 
function in any advisory caeacity, but may at the request of the 
Government undertake technical and operational direction on its 
behalf until transfer of responsibility is accomplished as provided 
below. Such personnel will be under the Administrative Control 
of the Government though they would continue to be on the ~ay 
rolls of the Organization, bearing in mind the technical responSIbi­
lity of the Organization for the project. 

8. If operativnal direction as indicated in paragraph 7 is under­
taken, it will be with the understanding that gradual transfer of 
technical and operational direction ,will be made to the personnel 
assigned by the Government. 

9. The Organization, from its Technical Assistance Funds will 
make available for the various technical aid items involved, project 
personnel (exclusive of headquarters personnel) Travel ex~enses, 
allowances and training costs a sum upto U.S. $350,000. This sum 
of $350,000 is a starting figure and WHO will, in the event of 
necessity, seek further alllocati~n. This alloca.tion wi~l be used 
exclusively for personnel workIng on this proJect. TraInees from 
other countries would be financed separately. 

II. COMMITMENTS OF THE GOVERNMENT 

1. The Government will assume responsibility for the ownership 
and management of the project. 

2. The Government will provide all necessary lands, buildings 
and all materials for the construction of the plant and its subse­
quent operation except those provided by UNICEF as specified in 
Part II, paragraph 4(b). 

3. The Government will be responsible for the provision of 
appropriate offices, expendable office material and fixtures secreta­
rial hel~ and other facilities to be mutually agreed upon for the 
internatIonal personnel employed on the project. 
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, 4. The Government will consult the Organisation on technical 
aspe~t~ of the composition of the particular authority set up to 
admmlster the project as also on desirable qualifications for tech­
nical persons appointed to such authority. 

5. The Government will agree to and work out with the Organi­
zation and UNICEF mutually satisfactory implementation of the 
conditions expressly stated by the Executive Board of UNICEF 
when allocating the financial help for the purchase of equipment 
and supplies. Th...ose conditions are recorded in paragraphs 55, 50 
and 51 of the report of the Executive Board of UNICEF at its 70-
73rd meetings held on 27-28 Novem.ber, 1950. The paragraphs are 
reproduced as Appendix V to this document. 

6. In conformity with the undertaking of paragraph 4 the 
Government will undertake to provide the total funds estimated in 
Appendix I as "Capital Costs to Government of India according to 
the following target schedule. Within 30 days of Signing Plan of 
Operations Rs. 5,00,000 as required by contracts as follows: 

Within the period July 1951 to December 31, 1952 Rs. 45,00,000 
Within the period Nov. 1952 to March 30, 1953. 

Erection of equipment 20,00,000 
Working Capital 20,00,000 
Residential buildings 24,00,000 

It is not intended that the amounts would have to be placed at the 
disposal of the project authorities but that the Government of India 
will finance the project up to these limits, if required. 

7. The three parties recognise the building and services costs in 
Appendix I as reasonable estimates and Government will undertake 
to provide funds to complete these items. 

8. The Government will collaborate with the Organization on 
technical process methods, to exchange knowledge and personnel 
with other production centres and the International Research Group 
being developed by the Organization and to accept trainees f"em 
other countnes. 

9. The Government will undertake to issue necessary licences for 
construction and production for any or all materials requiring 
such licenses. 

10. In accordance with the conditions set forth in the action of 
the Executive Board of UNICEF [see paragraph 55(e) Ap~ndix VJ 
the Government will undertake to provide, free for dlstribut:on 
without cost to children and pregm:nt and nursing mothers in India 
not less than $850,000 of penicillin computed at the cost of production, 
to be made available in five equal annual instalments beginning one 
year after production reaches 400,000 mega units per month. 
Distribution will be made, as with other UNICEF supplies, on a Plan 
tl) be agreed between UNICEF and the Government. 

] 1. Except for the provision stated in paragraph 10, the Govern­
ment will undertake to sell the entire production of the plant at co!':t. 
Distribution will be made in the following order of pnonty. 

(1) to the Government of India and State Governments in 
India with first priority to institutions serving mothers 
and children; 
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(2) to non~governmentd hospitals and other agencies es­
pecially those serving mothers and children, and 

(3) to commercial channels with adequate provision for control 
of price paid by the consumer. 

12. The Government will continue to operate the project at 
<:~pacity and expand production of penicillin, and other antibiotics 
subject to con:;;iderations economical production costs and 
QOn~inued demand. 

III. COMMITMENTS OF UNICEF 

In consideration of the undertaking by the Government set forth 
In part III, paragtaph II'5 of this document UNICEF undertakings. 

(1) to furnish es~ential imported equipment upto the value 
authorised by the Executive Board. of U.S. $850,000 a 
tentative list of which is set forth in Appendix II, subject 
to review by the· Organisation and Government. It is 
expected that the amount U.S. $850,000 will be adequate 
to cover all necessary imported equipment. Procure­
ment will be done by UNICEF and they will employ t!1e 
usual safeguards for satisfactory quality of equipment; 

(2) to pay transportdion of all such equipment to delivery on 
the wharf at the port of Bombay, and 

(3) to delivery this equipment as spedily as possible, subject 
to export permits and delivery schedules. 

PART IV-PATENTS 

WHO have made inquiries, have taken legal advice,and c:re 
assured that no royalty payments whatsoever are involved in the 
working of the project. 

PART V-DURATION 

I. This .Toint Plan of Operations shall come into effect when 
signed by the three parties concerned. IN WITNESS whereof the 
undErsigned, duly wthorised. for that purpose, have signed this Plan 
of Operations done in triplicate at New Delhi on the twentyfourth 
day df July. 1951. 

For the Government of India Sd/-C. C. Desai 
Secretary to the Govt. of. India 

in the Ministry of Works, 

For the World Health Organisation. 

PbT the United Natiorts Interhational 
,; Chik:lcen's Emer~ency Fund. 

Production and Supply 

Sd,l-C. Mani 
Regional Director, 

South East Asia. 

Sd/~S. M. Keeny, 
Director of Far East 

.. Headquarters. 
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APPBNDIXI 
PENICILLIN PRODUCTION COSTS TO GOVE;RN~NT OF INDlA 

.. ',. (:. • - > , , ." • 

1. CAPITAL COST.S 
A. Plant 

JAIl . expe~ditu~e on lands, roads and PHflc;ii,ng,,~faqory. and 
resIdentIal), mclusIve of electrical, water supply and dramage 
installations as detailed below, but excluding imported machinery, 
.equipment and fittings oJ a specialised character like ,air condi­
tioners. and laboratory eqUipmeIi.t]. 

I. Land Development. 

2. Buildings and Filtirtgs-

Penicillin Plant (area 33,000 sq. ft.) • 
Stores (area 14,000 sq~ ft.) • 
Administrative (5,000 sq. ft.) • 

. 
Laboratories. '. " 
Pilot Plant : • 

Workshop 

• 
• 

• 

E.s. RB. 

23'48,~ 
3,.'1,000 
1,32~OOO 

6~69~ 
3,18,000 

2,10,000 

[1,00;000 

Precautions. for &laCk q>tton, • •. . S,oo,ooo 

3. S"nJices-" 
Steam plant 3,000 lbs. per hour complete • 
Electric 2500 K~W. substatIon 
Sewage disposal • 
W ster not emmated 
'; , 

4. :~ction co,ts (~timated) 

B. Ruidmces ( for 250 employees ) 

'A', 'B', 'C', and 'W Types (Indian 
Government)" • • • • 

II. WORKING CAPITAL (for raw materials, 
operating expenses, say for 4 months). 

T(JTAL CAPITAL ~ 

(US • approximately 

31 

3,50,000 
. . I , 

~,70,000 

2,50,000 
8,1Q,OOO 

'20,00,000 
., .. 

20,00,000 

1,29,13-400 

2,750,000) ", 



APPENDIX D 

Penicil1in Production Capital Costs to Unicef 

(All imported equipment, machinery and fittings for the Penicil­
lin Plant, including a Pilot Plant and Laboratories and Workshops 
of which the following list is not exhaustive and is subject to fina­
lisation by the Technical officers of the WHO and the Government 
of India). 

A. PLANT EQUIPMENT 
Capacity: 
3600 billion units to start witn per year rising to 

9000 billion units per year. 

Air Supply: 
Two 25 >.< 25>'< 19 PRE Ingersoil-Rand·single-stage double-

acting, horizontal, duplex air-compressor with 5 
stage clearance control to give full 3/4, 1/2, 1/4 
and no load operation. 

Four 3 PLH Air Filters 

Two G.E. 500 H. P. 214 RPM un~ty power factor 440 
volt 3 phase SO cycles, 500 rise, engine type syn­
chronous motor with motor rotor mount~d direct­
lyon Compressor shaft between frames. 

"Two Motor generator sets to furnish excitation for syn-

'Two 

'Two 

chronous motors. • ••• 

Semi automatic reduced voltage starting panels. 

282 PL 12 Aftercoolers, each with automatic 
moisture trap . 

'Two B I I size 66" X 18' vertical ASME- Air Receivers 
l.."01llplete with safety valve, pressure gauge 
and drain valve 

'Twelve Built-ta-order Glass wool air filters 
Accessory piping for the air lines 

:Six 

'Six 

Fermentation : 

9' >.< IS' Pencillin fennentation tanks approx. 5000 
gallons capacity, 304 stainles:; steel, with cooling 
coils, complete according to standard design; 
with turpomixer, complete with drive and 15 H.P. 
Motor .. 

3 ',6· >.< 6' 6·, intermediate tanks of standard design, 
,', : ·Soo gallons capacity made of 304 stainless steel, 

{'Complete with agitator and motor (5 H.P.) 

32 

u.s. , 

12,102 

2,670 

6,000 
10,000 



Six 

Six 

Twelve 

Six 

One 

One 

One 

One 

One 

Two 

Two 

33 , 
Fischer and Porter Fig. No. 4520 K size approx. 

No. II connection size 3' Magna Bond, ru-
moured Flowrator, suitable for clear air at 50 lbs. 
pressure, at approx. 70° F, and having max. Bow 
rate of 500 c. f. m. • • • • • 

Fischer and Porter Fig. No. 4520 Bowrator as 
above described but with max. air Bow of So 
c.f.m. and So lbs. pressure. 

No. JM 223 Taylor Two pen recording thermo­
meter one having range 0-200° F, the other hav­
ing range 130-350° F as per 24 hour chart No. 
OP. 3458 with 3/4w NPT union connection stain· 
less steel bulbs 33' long, each tube system to have 
10 ft. of S.S. actuating capillary, with 24 hour 
soring wound clock complete with 1000 charts 
each and ink sets. • , 

Recording thermometers as above described with 
range of 0-212° Fwith 24 hour chart with 3/4" 
NPT union ·conntction·ss. bulb 33' long and 
20 ft. accuratus capillary 'with 24 hour clock with 
500 ch~ each. • 

No. 4060 bar Nun Agitation machine with plain 
table app. 3'6'X6' complete with Roevos 
variable speed drive and I HP 440 volts. 3 phase 
So cycles motor (S. O. Bump Co., 431-437 
S. GlintOD St. !Chica80) . .. 

2000 gallon single shell S.S. Kettle with agitator, 
cheating coil, complete with motor. 

5000 gallon S.S. tank as above with motor and 
agitator complete 

Centrifugal broth pump as in extraction unit • 

Centrifugal pump as doudy filtrate pump 

500 gallons (3' 6" >.< 5' 6'") oil sterilising tanks 
with heating coili'i and agitator 

Piping, valves etc.. • 

Filtration : 

4' dia. Xl' face Bird-Young Universal Penicillin 
filters, according to the standard design, with the 
cylinder and end rings to be made of 304 stainless 
steel, filter media is to be 150 x 150 mesh type 3 16 
stainless steel, the tank is to be of steel with 3' 
drawin, the filter is to be driven by Westing-house 
I H.P. 3 phase, So cycles 440 volts. variable speed. 
meter (splashproof), with rheostat and switch 
(packed for expert) 

1,800 

J,698 

840 

8,000 

400 

8,264 

12,000 



Two 

Two 

Four 

Four 

One 

Four 

Two 
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Vacu~ pw;nps ~h 14' :a< 5' JO run at 400 'RPM. 
cad) (,iiiven by IS Hf~ 440 volts, 3 phase, 50 
CY91ea J1JOtor. • • • • • • 

Filtrate ex:hauat pumps. No. IS DPL Labour 
Self-priming pumps with 440 volts 3 phase 50 
cycles all cast iron with R-5S impellor 

Slurry Pump centrifugal pump No. 300 RVL In-. 
gersoll-Rand all from with 3 HP, splashproof 
motor, for pumping slurry from the fermentor 
to the filter . • . . . . 

Spares for the above 

Type 304 stainless steel fi~ed tube sheet heat e~­
changers having 138 sq. ft. condensing surface 
model 101 I with pOlished tube sheet bonnets 
(Pfli.udler') • • '. '. '. • 

Glass-lined single sbe1l sto~e tanks, 1500 gallons 
ca~ity (Pfaudler)·. • • 

Pipmr' and va1~ • 

BxtY'DClion: 

Padbielniak Counter-current Centrifugal extrac­
tors complete with broth pumps, solvent pumps. 
acid pumps, drive motors, broth, solvent, aC,id 
rotameters, piping and valves, HH recording 
(not contro~g) back pressure regulators :,~tC., 
with spares (see pro~lfOI details) . . . 

Sharples Super Centrifuge with one separating and 
one cIarlfying' bowL • • • • . 

50 l"a::ons type 304 stainless steel vessel with mill 
. 'b ;ackettedclamped top Dlodel '255 (max. 

into pressure;lo psig; and max. jacket pressure 
of 45 psig) complete with impeller type agitator 
adjustable bdie, PDmotor driVe; 1/3 HP, 
440 volts, 3 pbase So cycles 1500 RPM 
explosion-proof motor ; 3' flanged gate valve for 
bottom outlet and spare . pinions to give 60, SO 
and 40 RPM of agitator. 

500 gallons stainless steel tanks with conical 1;>ottom 
and sigbt glass valve, and with agitator and explo­
sion-proof motor. 

200 gallon type 304 stainless steel jacketed clamped 
top model 359 vessel complete with impeller 
type agitator with 3 HP explosion-proof motor, 

,', bottom opening fitted with a gate valve, 3 
spare pinions to give an agitator speed of 60, 50 
and 40 RPM. 

418 
344 

91,000 

2,126 



One 

One 

Four 

One 

Two 

One 
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100 gallon type 304 stainless 'steel" damped top 
model 3S1 complete with impeller type ,agitatO,t: 
witn 2 HP explosion-proof m6tor; 3% flanged 
gate valve for the bOttom ;outlet, 3 spart pinions 
for 60, So, 40' RPM orthe agitator 

Sparkler- filter, ISD.6 with extra set.af short tie rods. 
complete with pump and explosjon proof-motor .. 

sooo gallon mild steel closed .tank for storage Clforg''''~ 
nic solvent (8' X 14') with two manholes 

1400 gallon mild steel closed tank fQr organic solvent, 
storage (5' x 10') ,with I" inlet and I - bottom out"~t 

7So gallon closed stainless steel wash .tank ' with 
manhole and cover (4' X 816") with, ,agitator ,md, 

explosion·proof motors. ' , 

7So gallons glass-lined steel plain dosed \ve1ded 
vessel 60" l.D~ X 60" straight side having 18" man­
hole with impelJer agitator 6 HI>' motor with 
teflon gaskets, 

Filling and Packaging: 

One Still of H?O gallons per hour c~padty with 500 galhm 
tank' ,'" , , ':. '," .: "': ' ; 

One Bottle washing machine 

Two Steriliscrs, 

Three Aluminium Capping machines 

Eight Automatic W':'ig;ling Machines 

Two Labelling Machine 

One Stopper Washing Machine 

300 Trays for br,Htle~ 

,::me Backing M,lch:nc 

EXTRA EQ{ 'IPMENT FOR STREPTO"lY( 'IN, 

Four 100 gallons S.S. 32" X36" type 304 steel with iacket 
designed for 2S psig. inside 90 psig. Jacket prt:s,· 
sure, fitted with agitator (750 RPM). , , 

Four 7S0 gallons, type 304 S.S. (48'XW 6-) with [" coils 
inside, 25 psig. pressure, with turbomixer (540 
RPM) with 7' S HP motor 

Three 4000 gallons S.S. (7' X IS') 25 psig. tank with 2" 
coils inside complete with turbomixer and J 5 
HP motnr 

One Oliver filter (If S.S. 3' X2' with al'cessories 

Three 1500 gallons. glass-lines tanks with agitater 

, , 

2,800 
r ~ t ! 

),000 

, , 3,200 

6,000 

20,000 

6,000 

8,000 

)2,000 

1,000 

8,000 

11,000 
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One 200 gallons, ~lass-lined elution tank with agitator 

One 200 gallons, glass-lined elute storage tank 

One Vacuum still, with 200 gallon kettle, 200 gallons 
receiver and condensor, of all G. I complete 

One 100 gallon S.S. pr(cipitation tank, iacketted, with 
agitator 

Four Centrifugal transfer pumps • 

One 100 gallon, 304 stainles& steel kettle as described 
above for streptomycin 

One 750 gallon, type 304 stainless steel tank as described 
for streptomycin 

One Sparkler filter 18D6 complete 

Two 500 gallon S.S. holding tanks with agitator 

TOTAL PLANT EQUIPMENT 

CoNTINGENCIF.S 

B. CONTROL AND RESEARCH LABORATORIES 
including mychology department, assay laboratories, che­

mical laboratories and biological testing laboratories 
with appropriate air conditioning of that part which 
contributes to preparation of plant inoculum . 

ESTIMATED TOTAL COST TO UNICEF 
NotE.-These estimates were revised November, 1950 

and short checked April, 1951. They arc reasonably 
accurate but the entire list is subject to final upproval 
by engineering team. 

1,000 

800 

8,000 

2,500 

1,600 

5,725 

2,500 

2,000 

$100,000 

S850,000 



APPENDIX III 
PENICILLIN MONTHLY PRODUCTION COSTS 

(B.1sis 400,000,000,000 units/months) 
1. Materials· 

2. 

3· 
4· 
5· 
6. 

7· 

8. 

35,7500 US gal. tanks at $1,500 per tank including corn 
steep~ lactose, calcium carbonate antifoam, precur~or, 
and solvents for extraction. 

Supervision and Labour 
Administrative 
Ma;ntenance 
Services (Water, steam, electricity) 
Laboratories 
General (yard, stores) 

FiXed charges. 
(a) Depreciation in building 5% 
(b) Depreciation on heavy equipment JO% 

(c) Interest on capital at 3.1/2% 
(d) Interest on working capital 3. 1/ 2% 1,200 

7,500 
7,500 
5,000 
5,000 

6,000 

1,000 

84,500 
5,700 
6,000 
6,500 

191400 -----
$103,900 

With production of 400,000,000,000 units, cost of bulk penicillin G 
per 100,000 units-2'58 cents. 

Note: Higher or lower monthly production whicb is an ever 
present possibility without change of basis costs will markedly 
increase or decrease the cost per 100,000 units. 

*Re Meterials : Indian personnel may develop In view of more recent study of COlli. 
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t I\Pfti:NDIX, IV 
, '. ;"TECH'NICAL ASS1STAlNCE,' 

For providing: 

(1) Highly skilled technical personnel for designing, erecting and 
bringing into operation the penicillin production plant. 

(2) Adequate facilities for extensive training of Indian technical 
personnel in antibiotic procedures and expenses of training. 

S a/aries and Expenses. 

One operating engineer 

One design engineer 

One construction engineer 

Incidental Design costs. 
TtafnMg costs for Indian personnel 
Est~ted over two years 

:1." ~ , • 

One mechanical eJlSineer 

One chemical engineer 

p .. -



APPENDIX V. 

EXc~ FRO~ RE. PORT OF TaE EXECUTIVE BOARD OF 
l1NICif ~ORt1ONlNG .809,000 TO THE INDIAN ANTI­

BIOTICS PBOJECT. 

"55. TIle Executive Boarcl approved In QPOrtiODQUtllt to India 
for $850,000 for the provision of equipment ana supplies tor ~ PJ:O­
duction of antibiotics, subject to agreement between the Administra­
tion and the Government of India on the plan of operations which: 

(a) has the technical approval of the WHO. 

(b) conforms to the WHO criteria quoted in paragraphs 50-51 
above, including availability of the plant for technical 
information and training of personnel for further 
projects. 

(c) in addition to normal distribution through state institu­
tions, provides for the free distribution to children in 
India of not less than $850,000 worth of production of 
penicillin, in accordance with a plan to be agreed with 
UNICEF. 

50. The Executive Board had before it a communication from the 
Director-General of the World Health Organisation to the Executive 
Director of UNICEF, dated 30 October, 1950, enclosing a WHO plan 
for antibiotics production involving co-operation and financial aid 
from UNICEF (E/ICEF/R.1l6). This communication outlined a 
general approach in which both WHO and UNICEF would aid suit­
able projects. In brief, under this approach, WHO would provide 
necessary technical aid, UNICEF would provide essential imported 
equipment and supplies, and the Government would provide build­
ings, locally available materials, local staff, and would operate and 
maintain the production unit under conditions to be agreed with the 
international agencies. In this connection, the WHO suggested 
criteria under which production projects might qualify for interna­
tional assistance, as follows:-

" In order to ensure completion of the plant and that U. is 
brought into full production in the minimum of time, 
it is essential that countries should: 

(1) make a firm commitment of funds in national currencies 
to cov~r aU necessary expenditures not included in the 
financial (i.e. international) aid. 

(2) make this commitment against an agreed time schedule. 

(3) accept process methods internati0:N,;; agreed upon and 
also periodic visits of expert mut y agreed upon with 
WHO. : 

39 
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(4) make satisfactory commitments regardi~ the use to be 
made of the products of the plant." (E/ICEF/R. 116). 

51. The WHO also proposed that production plants receiving 
international assistance should be ready to exchange knowledge and 
.,ersonnel with other production centres and the International Be­
aearch Group being developed by WHO. Stress was laid upon avoid­
ing any situation which would lead to the production centre restrict­
ing information concerning any of its technical developments. Each 
production centre should essentially become a training ground for 
other plants. 
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, . 
I APPENDIX IV 

(vide para 11) 
HINDUSTAN ANTIBIOTICS LIMITED PIMPRI. 

PARTICULARS OF STAFF SANCTIONED FOR VARIOUS 
SECTIONS. 

Designation of the Post 

MatU18tmenlOffice 
Managing Director 
General Superintendent . • 
Personnel Secretary to Mg. Director 
Stenographer 

Peons 

AdminislTalion StlCuon 
Administ~tive Officer 
Office Superintendent 
Assistant Office SUpdt. 
Upper Division Clerks 

Stenographer . 
Lower Division Clerks 

Typist clerk 
Receptionist . . 
Telephone Operators. 

Daftary 
Peons •.. 
Supervisor (Watch & Ward) 

Time Keepers Ounior) 

Watchmen 
Malies 
Mukadam . 
Rest House Attendant 

Motor Drivers 

Accounts Section 
Accounts Officer . . 
Superintendent Accounts 

Upper Division Clerics 

43 

No. of Scale of pay 
posts 

Rs. 
1 2000-125-2250 
1 1600-100-2000 
1 2S0-15-4OO 
1 8o-5-llo-EB-

8-200-IO/2-no 
2 30-1-35 

1 600-40-1000 
1 250-15-400 
1 160-10-330 
2 80-5-120-EB-

8-200-10/2-
220. 

1 Do. 
6 S5-3-8S-EB-

4-125-,-130 
1 Do. 
I Do. 
3 6o-4-120-EB-

S-170 
I 35-I-SO 
2 30-1-35 
I 150---'7-185-8-

225 
4 100-5-125--6-

155 
19 35-1-50 
II 30-r-:35 
1 35-1-SO 

II 45-2-59-EB-
3-80 

4 60-5/2-75 

I S00-30-800 
2 200-IS-380-EB-

12 
20-500 

8o-5-120-EB---
8-200-10/2-320 



Designation of the Post 

Cashier 

Steno-typist 

Lower Division Clerks 

Peons 

Stor,s Section 
Stores Officer . 

Assistant Store Keepers 

Upper Division Clerk 

Lower Division Clerks 

Typist Cletk 
Store.:-mate 
LaboUrers 
Peons 

Purchas. Section 
Purchase Officer 
Assistant Purchase Superintendent 
Upper Division Clerks . 

Steno-typist 

Prodtlction Section 
Superintendent Production 
Section Supervisors . 
Assistant Section Supervisors 
Foreman 

Chargeman 
Operators 

Upper Division Clerks 

Stenographer 
Hclpets 
Peons 

44 

No. of 
postS 

1 

1 

1 

3 

1 

6 

1 
1 
6 
2 

1 
1 

3 

1 

1 
2 
2 
8 

8 
44 

3 

1 
17 
2 

Scale of pay 

as. 
80-5-120-BB-
8-200-10/2-220 

(PM Rs. 20/- casu 
handling allowance. 
55-3-85-BB-
4-125-5-130 

(Plus allowance as. 
20/-) 

55-3-85-BB-
4-125-5-130 

30-i-35 

275-25-500-
BB-30-650 
15~-185-8-

225 
80-5-12o-BB-
8-220-10/2-220 

55-3-85-EB-
4-125-5-130 

Do. 
35-1-50 
30-1-35 
30-i-35 

600-40-1000 
160-10-330 
80-S-120-EB-
8-220-10/2-220 

SS-3-8S-BB-
4-12S-5-130 

(plus allowance of 
as. 20/-) 

IOOO-So-I400 

260-15-350-EB-
360-20-500 

160-10-330 
7S-3-loS-5-125-

6-15S 
8o-S-120-BB-

8-200--10/2-220 

Do. 
40-1-50-2-60 
3o-i-35 



DesigDation of the Post 

Engineering Section 
Superintendent Engineering 
Assistant Superintendents 
Foremen 

Chargemen . 
Operator Fitters 

Operators (Air Conditioning) 
J~or Fitters .• 
Boiler Operators 
Boiler Assistants 
Sub-Station Operators 
Operators (ElIluent and Disposal) 
Electricians . • 

Wiremen (Class I) 

Wiremen (Class II) 
Blacksmith 
Mason 
Welders 

Carpenter . 
Mechanic • 

Machinist 
Turners 
Helpers 
Stenographer 

Lower Division Clerks 

Record and Tool Keeper 
Draughtsman (Senior) . 
Draughtsman (J~or) 
Drawing Office Attendant 

Estate Assistant 

Peons 

M8dical ~rtment. 

Medical Officer 
Sanitary Inspector 

Nursing Orderly 

Jamadar Sweeper 

No. of 
posts 

I 
2 

10 

12 
33 

4 
4 
4 
4 
4 
4 
6 

2 

8 
1 
I 
2 

1 
1 

2 
2 

34 
1 

2 

1 
I 
I 
1 

I 

2 

I 
I 

1 

I 

Scale ofpay 

Rs. 
lOOO-5~1400 

600-4~looo 
260--15--35~B--

360--2O-SOO 
I60-I~330 
75-3-105-5-125-

6-155 
105-5-125-6-155 
75-3-105 
150--,-185--8--225 
75-3-105 
7's-3-105-5-12S 

Do. 
10's-5-125--6---15's 

7's-3-105-5--
12,S--6--155 

7's-3-105-S-125 
Do. 
Do. 

7S-3-10,S-,S- _ 
12S--6--I,S,S 

75-3-10,S--,S-12,S 
7's-3--10's--4-

I2,S-6--I,S,S 
Do. 
Do. 

~1--,S~2--OO 
8~5-12~EB-

8-200---10/2-220 
S's--3--8,S-EB-

4-12,S-,S-130 
Do. 

260-IS--3So 
160-1~330 
4,S-2-'s9-EB-

3--80 
loo---8-14o--EB-

150-10-300 

3,S0-3o-s60 
~,S--I20--EB-

8--200---10/2-220 
45-2--S9-EB-
3~ 

3~i--]S 
(plw Rs. 10) 



· ::1" . 
DeSigfuiUbn of t1\e PoSt 

Sweepers 
Head-cleaner 
Cleaners 

Clinical Product Section 
Officer-m-Charge (Clinical Products) 
Foremen 

Chargemen 
Operators • 

H~rs • • • 
Lower Division Clerks 

Ruearch and Pltnu Laboratory 

Superintendent Research 
Oilef Mycologist • 
Chief Biochemist • 
Chief Organic Chemist 
Chief Bacteriologist • 
Junior Mycologist 

Junior Bacteriologist . 
Junior Chdnist 
Librarian 

Statistician 

Junior Scientific Officers • 
Technical Assistants • 
Artist Photographer . 
Animal House Caretaker 

Laboratory Assistants 

Junior Technical Assistants 
Upper Division Cerks 
Stenographer .. • 
Lower Division Cerks (Typist) 

Laboratory Attendant 

Store-Attei1dant 
Peoaa 

No. of 
posts 

9 
1 
6 

1 

3 

6 
14 

42 
54 

I 
1 
1 
1 
1 
1 

I 
1 
I 

1 

7 
14 

I 
I 

6 

9 
2-
I 
3 

25 

2 
3 

Scale of pay 

(RI.) 

30-i-35 
3o---i-35(plus Rs 10) 
30-i-35 

600-40-1000 
260-IS-3so-EB-

380-20-500 
160-10-330 
75-3-loS-S-

12S-6-15S 
4O-1-S0-2-60 
SS-3--85-EB-4-
12S-5-130 

1300--6cr-1600 
Iloo-so-I400 

Do. 
Do. 
Do. 

350-360-380-
380-30-590-
EB-3o-,70-
40-850. 

Do. 
Do. 

275-25-S00-BB-
30-650 

275-25-S00-EB-
3O-S90 

Do. 
160-10-330 , 
160-10-330 
100-8-140-10-

17Q-EB-Io-
220 

8o-S-120-EB-
8-200--10/2-
220 

Do. 
Do. 
Do. 

5S-3-8S-EB-
4-12S-5-130 

45-2-59-EB-3-
80 

Do. 
3o-i-35 



Designation of the Post 

Bombay Bottling Plant 

Bacteriologist • 
(Officer-in-Charge) 

Accounts Officer . . . 

47 

Assistant Accounts Superintendent 
Asaistant Store Keeper 
Technician Chemist 

Senior Laboratory Assistant 

Laboratory Assistant . 
Junior Laboratory Assistant 
Laboratory Attendant 
Technician Maintenance 

Wiremen . 
Carpenter . 
Despatcher . 
Cleaners . . . 
Upper Division Clerks 

Stenographer . . 
Lower Division Clerks 

Peons 
Mali 
Driver 
Watchman . . 
Technician (Processing) 

No. of 
posts 

1 

1 
1 
I 
3 

3 

4 
4 
39 
1 

2 
I 
1 
8 
5· 

1 
4 

1 

3 

Scale of 
pay 

(Rs.) 

350-30-650-
45-1100 plus 

(RI. 100 additio-
nal pay) 

3,0-2,--6,0 
160-10-330 
160-10-330 
120-8-200-10-

2,0 
100-,-140-6-

200 
6o-3-10S 
S0-2~O 
35-1-40 
120-8-200-10-

2,0 
60-3-105 
60-3-105 
50-2-80 
3o-r-3' 

8o-S-120-EB-8 -
200-10/2-220 

Do. 
5S-3-8,-E.B.-

4-12S-5-130 
30-i-35 
30-i-35 
60-5/2-75 
3o-i-35 
120-8-200-10-

250 

.(One U.D.C. working 88 a ~h­
ier is entitled to Cash handl­
ing Allowance of RI.2O/-) 



APPENDIX V 

(Vide para 29) 

Statement showing the efforts made to substitute the imported 
raw materials by raw materials from indigenous sources. 

The main raw materials for the manufacture of penicillin which 
have been imported are: 

(1) Corn Steep Liquor (2) Lactose (3) Glucose (4) Butylacetate 
(5) Phenylacetic acid (6) Lard Oil (7) Procaine Hydrochloride 
(8) Butyl alcohol (9) Octadecanol (10) Teepol (11) Calcium Carbo­
nate and (12) Isopropyl alcohol. 

The other raw materials are being procured from indigenous 
sources. The following efforts are made to procure imported raw 
materials from indigenous sources:-

1. Corn Steep Liquor.-The first step taken was that as a result 
of the researches carried out at Pimpri it was established that 75% 
of the Corn Steep Liquor that was proposed to be imported could be 
replaced by indigenous peanut cake. This has been a success of great 
value. 

AI; for the remaining 25% Corn Steep Liquor, three local starch 
manufacturers were encouraged to produce this product in the 
country. They were all supplied with specifications, technical infor­
mation and test procedures. The products manufactured locally are 
coming into the standard and it may be possible to get this even 
cheaper than the imported product. This commodity will not be 
imported in future. 

2. Lactose.-This chemical is produced only from milk. The 
possibilities of manufacture of this from whey, the byproduct in the 
Casein or Cheese industry, in the country is being examined. The 
technique of production of lactose from whey is not complicated and 
can be undertaken in the country if sufficient quantity of whey is 
available in a particular locality. 

3. Glucose.-This is being imported at present but some private 
manufacturers in India are putting up plants to manufacture this. 
In the plant, glucose has been replaced by cane sugar. 

4. Butylacetate and (8) Butylalcohol.-The feasibility of manu­
facture of these items is being studied. 

5. Phenylacetic acid.-The manufacture of this in the Factory is 
pOUible and this question is being exam~ed. 

6. Lard. Oil.-This material has been replaced by pea nut oil. 

7. Procaine hydrochloride.-The possibility of manufacture of 
this material in the Factory is being studied. 

48 



49 
9. Octadecanol.-The quantity used per year is too small to think 

of manufacture locally. The use of this may even be dispensed with. 

10. Teepol.-The quantity used per year is not sufficient to think 
of manufacture. 

11. Calciu.m Carbonate.-This was imported to be sure of the pro­
duction to start with. Indigenous material can be used and thereafter 
this chemical will not be imported. 

12. Isopropyl alcohol.-This solvent was imported to tryout a 
particular procedure of crystallisation of penicillin. We can do with­
out it. 

General.-Full information regarding the particular raw materials 
that are still imported whose replacement from indigenous sources 
is desirable, has been furnished to the Development Wing of the 
Commerce and Industry Ministry for reinforcement of the efforts 
being made by the factory. 
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APPENDIX X 
( vide para 65) 

Statement showing the various categories of staff and their number, in the 
Hindustan Insecticides Ltd. 

Serial 
No. Designation of the Post 

Technical Posts 

I Works Manager 
2 Works Engineer. .. 
3 Superintendent Production . . 
4 Assistant Superintendent Production 
5 . Shift Supervisor 
6 Day Supervisors . 
7 Supervisor Mechanical 
8 Supervisor Electrical 
9 Technical Assistant . 

10 Technical Assistant 
I I Technical Assistant 
12 Purchase Assistant 
13 Draughtsmen 

(Chemical) 
(Mechanical) 

14 Store Keeper 
IS Shift Analysts 
16 I>ay Analys~ 
J 7 Senior Operators . 
18 Filter cum Mechinis~ 
19 Welder cum Blacksmith 
20 Welder 
21 Fitter . 
22 Imtrument Mechanist cum Machinist 
23 Electrician cum Fitter 
24 Electricians 
25 Junior Operators 
26 Helpers 
27 Painter 
28 Carpenters 
29 Mason . 
3b Day Bagging Labourers 
31 Greaser 
32 Labourers 
33 Drivers 
34 Belden 
35 Labourers 
36 AttCllldants 

No. of 
Posts 

1 
J 
I 
I .. 
I 
I 
I 
I 
I 
I 
2 
I 

4 

12 
2 
1 
I 
I 
I .. 
2 

2.1 
2S 

1 
2 
J 
2 
I 
3 

~ 
12 
4 



Serial 
No. Designation of the Post 

Administrative Staff 

I Accounts Officer cum Secretary 
2. Office Superintendent 
3 Welfare Assistant 
4 Security Inspector 
5 Accountant 
6 Personal Assistants 
7 Stenographer 
8 Upper Division Clerks 
9 Senior Oerk. 

10 Cashier 
II Lower Division Clerks 
12- Junior Clerk 
13 Accounts Clerk 
14- Telephone Operator 
IS First Aid Dispensers 
16 Gate Keeper 
17 Daftty 
18 Peons . 
19 Shift Watdunen 
20 Day Watchman 
21 Head Watchman 
32 Canteen Steward 
23 Mali 
~ Sweepers 

·Appointtnent for 3 months only. 

No. of 
Posts 

1 
I 
I 
I 
I 
2 
I 

3 
I· 
I 
7 
I 
I 
I 
2-
1 
1 
6 
8 
1 
I 
1 
I 
3 



APPENDIX XI 
Statement showing the summary of conclusions/rccommendations of (he 

Estimates Committee relating to the Ministry of Production-
Hindustan Antibiotics Ltd. 

---.--- -----_._-_._._-------_.- -_. _.- -.-. 

Serial 
No. 

Reference to 
para No. in 'Summary of conclusions/recommendtions 

the report 

1 

'"' 2 

3 

4 

13 The C9mmittee are given to undenrraad.that· the..... 
manufacture of Penicillin only has been taken 
up so far and .ahttl the manufacture of Streptomy­
cin has been held over for the second phase. Ini­
tial steps for this are just being taken in hand. 
Under the original agreement equipment of the 
value of $850,000 was to be supplied and this 
was to include streptomycin equipment 
but as the l:OS( of Penicillin equipment alone 
has taken up this full monetary provision 
the plant for streptomycin has not been supplied. 
The negotiations for getting equipment for the 
manufacture of streptomycin should be expedited. 

16 The first accounts since the incorporation of the 
Company were not prepared and laid before the 
Company within the period of 18 months after the 
incorporation of the Company as required under 
the Articles of Association. TIle-··Gommittee 
.are informed th.at·fhis was solely due to special 
difficulties peculiar to the first year when the ma­
nagement passed from the Government to the 
Company. .:r.he Committee COAiider aJeverthe­
less ~ there has be~ a serious lapse and would 
J.iketoempbasiset~ery effort should be made 
to bring out the accounts more expeditiously. 

17-20 The Committee ob<Ierve that the anticipation held 
out in the annual reports of the Ministry do not 
usually materialise and that subsequent reports 

. do not indicate the reasons why the targets set out 
in the previous reports have not been real:hed. 
The Committee recommend that annual reports 
should" take cognisance of delays in the ex­
ecution of projects and should give out the reasons 
causing the delay. 

2.1 Against the sale price of the total products of the 
factory of about Rs. 47 lakhs the expenses on staff 
alone would amount to Rs. 10 lakhs which is a 



I 2 

22 

v6 23 

\/7 24 

8 2 5 

59 

3 

very high proportion of expenditure and steps 
ought to be taken to reduce the number of staff 
as far as possible. . 

The Commjttee'S.6hoi~·ilie need for an official 
between the Managing Director and the Heads of 
the various Departments and Sections. -Thor 
..coAiidec-that 1t should be possible for the 
Managing Director to take up almost all the 
duties of the general supervision from the Gen­
eral Super intendent by delegation of additional 
powers if necessary, to the heads of the Depart­
ments or the sections and branches. 

It should be possible for the Purchase Officer to take 
over charge of the Stores Section also, thus 
dispensing with the post of the Stores Officer. 
The major items of purchase should ordinarily be 
based on bulk contracts which would come up for 
renewal only at long intervals. 

In the Production Section, the ratio of the number of 
supervisory staff excluding the Superintendent 
Production to the total number of operators is 
S : I I • A ratio of one supervisory staff to two 
workers is too high. .:rhe·Cmnmittee--ooA8ider 

.. thatjt should be possible to have the operators 
trained to carry out many of the processes without 
excessive supervision and thllt a consequent re­
duction in the number of supervisory staff should 
be possible. 

This reduction may be effected not in the category 
of Chargemen. but in the higher grade supervisory 
statf of Section Supervisors and Foremen. The 
number of these could well be reduced to two in 
each shift, that is six in all effecting a saving of six 
posts in grades Rs. 260-500 and above. 

, ' 
'Ille- C6IBMittee do not see the need for the 3 officers 

in the En~ineering Section of the factory, especially 
as there are separate officers for the Production 
and Clinical Sections. 'Hie OIIRmlttM---ooRIIider 
tbat-. Qp.e post of Superintendent Engineering 
could easily be dispensed with retaining only the 
two Assistant Superintendents. 

Regarding the other staff in the Engineering Section, 
the proponion of supervisory staff of Foremen 
and Chargemen to operaf01'8 is 22 to 117 that is 
I in~. Such a high ratio of supervision is waste­
ful and a reduction in the supervisory statl' to at 
least about 12 so as to maintain a ratio of I to 10 
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10 
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13 

14 

2 

27 

28 

29 

30 

33 

3 

should be possible. This can be achieved by re­
ducing the number of posts of f\)remcn to, say, 
5 and the Chargemcn to about 7. 

There is also a high percentage of supervision in the 
Clinical IJroduct Section and there is scope for 
reduction of one or two supervisory staff in this 
Branch. 

The Committee desire that the whole question 
including the number of technical staff in the vari­
ous branches required for the working of the fac­
tory during the course of and after expansion of 
production capacity, should be carefully examined 
without delay by a Technical Committee con­
sisting of Chemical Engineers, Cost Accountants 
and trained Administrators, who should examine 
also the staff requirements of other Chemical 
Industries under the Ministry of Production such 
as the D.D.T. Factory. 

-a. CORlwiu .. _ire tMt &ery effort should be 
made to maintain a high standard of research and 
[0 see that the results ot the research are also of 
sufficient use to the factory in particular and to 
the manufacture and use of antibiotic in the 
country in general. 

Apart from sampling and testing research of a deve­
lopmental nature should also be undertaken. 

't'he Committee tlefli.e that & determined effort 
should be made to reach self-sufficiency in raw 
materials required for the manufacture of 
Penicillin. 

The Committee note that there is plenty of scope 
for further improvement in the replacement of 
raw materials by indigenous materials and desire 
that further eftort should be undertaken for re­
placement of the imported articles by the indigen­
ous materials. The Committee also feel, that 
publicity of the requirements of the factory may 
make the private industries help in the matter. 

The Committee notice that the scale of accommoda­
tion provided in the quarters being built for the 
lower categories of staff is much lower than the 
recomml'ndations of the Expert Committee in 
this regard as well as the C.P.W.D. standards. 
There has bem a reduction in the scale of accom­
modation in all categories of staff particularly 
in the lower categories. 
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Whatever may be the reasons for such reductions, 
the Committee suggest that this should not be done 
at the expense of the lower categories of staff for 
whom the facilities provided are barely above the 
minimum necessary for ordinary living. 

l'Ae C9R1JaiUM "'IQOlRliUIAV ahM 6n expiry of the 
present contract with the selling agents on the 31st 
March, 1956, opportunity should be given to other 
firms to compete for selling the Company's pro­
ducts so that the best terms may be available to the 
Government and country-wide sales could be 
effected. 

The ",,'omm;ucs d Ai ... that appointment of Selling 
Agents should be made by calling for open tenders. 
While selecting the Sales Agents, it should be 
ensured that every State is covered and so far as 
possible agencies are given only to those firms 
which have extensive sales organisations within 
the State. 

Production of the factory is distributed through sell­
ing agents but whose retail selling prices are not 
subject to any agreement. In order to avoid any 
undue profit being made by the selling agents ___ 
.cOR'lRlrtcc M'~8est fIlM the terms of agreement 
with the aJ(COts should provide that no such cases 
of pt'ofiteering in the retail sales arise. This point 
may be borne in mind when inviting tenders for 
appointment of agents when the present contract 
expires next year. 

3S The Cgmmiucc • "COTo.Btl ~ ~ working 
out the sche~e for distribution .of ~_cillin AI 
to the cOnsunung centres, care Ml"tiKen 1Iiir , 
all p:!rts of the countr-y are served and that 
there is no loss of material by fraudulent or 
irregular usc. The constitution of a Com­
mittee consisting of non-officials to supervise 
the scheme of free distribution may be 
advisable. 

36 In order to avoid incurring any loss, L"ll1'e should 
be taken to see that the selling price is ac; far 
as possible not below the cost of production 
and that at an\' rate it includes a certain amount 

of return on capita. etc. 

37 The .\linistrv have stated that the successive 
reduction in the selling price of bulk Penicillin 
which at prL'Scnt is below the cost of produc­
tion is entirely attributable to excessive world-
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wide competition and the dumping of foreign 
made Penicillin in the country, The Com­
mittee would like urgent examination to be 
made as to what steps should be taken against 
dumping if any. 

The reasons for the fall in the outtum in the 
Bottling Plant of the factory during 1954-55 
require examination. 

For increasing the outturn both of the factory 
and of the Bottling Plant, the Committee 
would recommend that a system of payment 
of wages to staff based on outturn should be 
examined and introduced. It is essential 
that efficiem.-y is maintained at a high figure 
to make up for the loss in the value as a result 
of declining prices of penicillin . 

Non-officials should also be associated in the 
Selection Committees for appointment of 
officials in the factory. 

The details of the scheme worked out for im­
parting practical training to students, artisans 
etc., in the factory should be furnished to the 
Committee. 

The Committee feel that adequate publicity 
has not been given to the high standard of the 
penicillin manufactured in the factory. In 
view of the fact that the product faces keen 
competition from manufacturers of world-wide 
reputation, very wide publicity should be 
given by advertisements and other means to 
the product manufactured in this factory 
to enable it to secure its proper place in the 
market. 

43 A representative of the State Government 
should also be associated with the Board of 
Directors, as this would enable close touch, 
being maintained with the State Governments. n. C8IftMiM .. Uig iJ'dIf8l ~ Members 
of the State Legislature and of Parliament 

.........---nl&Y't be associated with the Board of Directors aJ... .. f) so as to represent the non-otficial view­
point. 

44 ,.With regard to manufacture of penicillin oint-
ments specialists in skin disease may be 
consulted in regard to the therapeutic -value 
of penicillin ointment. and if their reports 
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are favourable, the manufacture of such oint­
ments should also be undertaken in the fac­
tory. 

The examination of the utility of "Waste 
mycelium" and affluent water for agricultural 
purposes after suitable treatment may be 
conducted with expedition so that full use 
of these waste products is made with profit. 

Before the waste products are put to agricultural 
and other uses, it should be carefully examined 
that they do not contain substances deleteri­
ous to soil bacteria, plant or animal life. 

The Committee note that the Board of Hin­
dustan Antibiotics Limited have approved 
a plan to give facilities to a glass factory to 
set up a fully automatic machine for making 
neutral glass vials, adjacent to the Penicillin 
Factory. The Committee suggest that care 
should be taken that the arran~ement with the 
glass factory does not result In any commit­
ments by the Hindustan Antibiotics Ltd., to 
accept the product of the new glass factory 
regardless of its quality, price etc., and that 
the interests of the Company are fully pro­
tected. 
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Summary of conclusions/recommendations 
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The construction work on the factory did not 
proceed according to the time schedule in 
spite of the changes in the latter from time 
to time and there has been considerable delay 
in working to the targets. The reasons 
adduced for the delay indicate a failure to draw 
up a workable plan and to push the work 
through expeditiously. As the UNICEF 
decided to divert the equipment that waS 
intended for another country to India, the 
equipment also arrived ahead of schedule. Thus 
for one year the machinery had to be left idle. 
The Committee are pained to notice that the 
feature of delay in carrying out the works is 
being met with frequently in their examination 
of the State Undertakings and would emphasise 
the need for such work being better planned 
and carried out without unnecessary delay. 

It has been explained by the Ministry that the 
increase in estimate of costs is due to in­
experience in this matter as this is a new factory 
of its kind. The Committee are not satisfied 
with the explanation, as the provisions refer­
red to by them are in respect of structural 
works and land etc., to which this explana­
tion will not apply. The Committee desire 
therefore to bring to the notice of Govern­
ment once again the need for careful estimat­
ing of costs as otherwise serious losses may 
occur. 

A direct consequence of defective planning and 
estimates was that even after the machinery 
was set up, production difficulties had been 
experienced due to the lack of spare parts 
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and the difficulty in obtaining them from 
abroad quickly. 

There has been considerable variation bet w((n 
the Budget and Revised Estimates and the 
Actual Expenditure in 1952-53, 1953-54 and 
1954-55. 

Some of the features of the D.D.T. Plant were 
new even for the advisers made available to 
the factory by the UNT AA. It is surprising 
that an opportunity to gather a first-hand 
knowledge of the operation of the plant was 
not visualized when the agreement _was 
entered into. The CQA1A1iu .. !l[o'1I4..--Sugg~S1i· 
that in future it may be ensured that the 
technical advisers appointed under any 
agreement, are aware of all the detailed tech­
nical matters connected with the agreement . 

It appears that before undertaking the work. 
full examination of the ownership of the land 
was not made and the terms of agreement 
for the purchase or lease of the land were 
not finalised. It is surprising to note also 
that the exact location of the site should have 
been included as an item of the agreement 
between Government and the International 
organisations, even before the negotiations 
with the D.C.M. Chemical Works were con­
cluded. This, apart from being unnecessary. 
could certainly not have been of help to Gov­
ernment in its subsequent negotiations with 
the D.C.M. Chemical Works who were in a 
favourable position in that they were aware 
that Government was already bound to take 
up the site, and were depending on the 
Chemical Works for the raw materials for 
the factory. 

"r~'r( t'(',l'," 
The COlRRWttee$-ACtae-the need for payment 

of Rs. 4000 to D.C.M. Chemical Works as a 
part of the lease charges even while the owner­
ship of the land has been in dispute and while 
attempts are being made to obtain the land 
for Government. ~-Q)mmi"M .. ,would 
~ugsat::th&t1his matter should be examined 
10 detail to see whether the interim payment 
to the Delhi Chemical Works was necessary, 
especially when the matter was engaging 
the attention of another Ministry. Steps 

-------_ .. _._--------_ ... _--_._ .. _ ... 
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should also be taken to finalise early the trans­
action for acquisition of land whether on 
purchase or on lease. 

In view of the fact that I he factory is situated in a 
very highly indus..;u:.lised area, considerable 
difficulty has ~~1l experienced in obtaining 
suitable land as near the factory as possible for 
the purpose of providing residential quarters 
for the staff. The matter has not been 
finalised, but it appears that Delhi Improve­
ment Trust has recently made an offer of Sf 
acres of land which the factory propose to 
accept for putting up quarters. ~~ . 
jll.i.t'.8 wawle. ob.sct te ···that ~re should(be 
taken in future to see that such important 
factors in location of the site of a factory are 
given full consideration before a decision is 
taken. 

The Ge!lHtlitlee···~·thet .. percentage of 
salaries even during the year in which produc­
tion had been undertaken, namely 1955-56, 
is rather high. .The)' would IiW~e8'· -tbeFe-
~ferethatYhe Technical Committee which ~ 
.ba.Ye suggested in the case of the Hindustan 
Antibiotics Ltd. consisting of Chemical 
Engineers, Cost Accountants and trained 
Administrators should be asked to examine 
the number of staff in the various categories 
in this factory and also to see that the number 
of supervisory and clerical posts is not excess­
ive. 

V' 8 66 The CelNRittee ate Dot satisfied -~---4be. 
need for the payment of conveyance and 
entertainment allowances to the Managing 

r" Director.) The ~. ratii8e"~ need 
.. --TOr -sonre expenditure being incurred on the 

,.(' entertainment of important visitors to the 
Factory etc.,\ but such expenditure should be 

J 9 

J treated as arf expense of the factory to the 
o' extent that it is actually incurred and there is 

.{.loJ, no need for payment of a fixed amount of 
'<II allowance to the Managing Director. ~ 

Cgmmittcc"",o'tiW 8 ... ' thlf i.Ich allowances 
wherever ptdd. may now be reviewed and as far 
as possible, the payments withdrawn. 

68 TheaGeftliiiiuee reeilwmc,pd '''M Government 
should, as 800n as practicable place a copy of 
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the agreement with the D.C.M. Chemical 
Works on the Table of the Lok Sabha and 
should also take steps to make public other 
such agreements as far as possible. 

It appears, that due to the peculiar terms of the 
agreement the D.D.T. Factory is unable to 
obtain the benefits of the fall in the market 
price and to effect a reduction in the rates at 
which chlorine is being purchased by them. 
This has been occasioned by the terms of the 
agreement which permits variations in price 
only when variation occurs in cost and raw 
materials and any other costs. It is unfor­
tunate that the provision of variations in 
prices has been made on this basis since the 
price of chlorine is determined not by the 
price of raw material.. or other costs, but is 
determined by other factors. The agreement 
should have provided for a reduction in cost 
due to those factors which necessarily deter­
mine the price or should have at least provided 
that the rate charged to the D.D.T. Factory 
who are, probably, the largest single consum­
ers of the chlorine produced by the D.C.M. 
Chemical Works should not exceed the rate 
charged to the other customers of the D.c'M. 
Chemical Works. The Committee have 
been assured that the relevant clause in the 
future contracts will be drawn up correctly. 
The Committee are unable to understand why 
these factors were overlooked in fixing the 
price of chlorine under the agreement or in 
working out the formula for variation in 
prices. The Committee would suggest that this 
matter should be examined by Government 
as also the action to be taken against the 
officials responsible therefor. 

It appears, that an agreement has now been reach­
ed whereby the D.C.M. Chemical Works 
are to take over aU the Hydrochloric Acid 
produced in the D.D.T. Factory in the first 
six years. It has been represented to the 
. Committee that it would not be in the public 
interest to make public, the f.rice at which 
the acid is being disposed 0 , but the Com­
mittee would point out, nevertheless, that it 
is very advantaseous to the D.C.M. Chemical 
Works. The Committee are of the view that 
had Government insisted upon the agree-
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ment for the disposal of hydrochloric acid 
forming part of the agreement for the supply 
of the raw materials by the D.C.M. Chemical 
Works, they would have been in a position to 
obtain a more favourable rate for the acid. 
In that case Government would not have been 
placed in the unfortunate position of having 
to enter into negotiations with the D.C.M. 
Chemical Works when the latter knew 
that the D.D.T. Factory have no other way of 
disposing of this material if the D.C.M. 
Chemical Works refused to take the material. 
The Committee would like this matter to be 
examined as also the action to be taken against 
the officers responsible for not having finalised 
the agreement for the disposal of waste product 
along with the agreement for the supply of 
raw material~. 

In this connection the Committee would also 
refer to a statement made before them by a 
non-official witness who is a Chemical Engi­
neer and has also a first hand knowledge of 
heavy chemical industry that by installing 
additional equipments worth about a lakh 
of rupees only in D.D.T. Factory, it would 
be possible for Government itself to undertake 
the manufacture of Di-Calcium phosphate, 
a useful non-nitrogenous fertiliser. The 
Committee are also informed that the matter 
was considred by Government but was 
dropped as the prospects were unpromis­
ing. The Committee would recommend 
that the matter may be examined de tIOfIO 
in view of the expert opinion expressed be­
fore them. 

As at present constituted, the Board of Directors 
of the D.D.T. Factory includes a member 
who is at the same time Director of the 
Managing Agents of the D.C.M. Chemical 
Works Ltd., which supplies raw materials 
to the D.D.T. Factory, consumes the waste 
products and is an interested party in the matter 
of the dispute about the proprietorship 
of the land on which the D.D.T. Factory is 
situated. ~e e81R.itt •• mould. obiOP'e 1l!at 
while they entirely agree with the need for 
appointing Directors with business experience 
etc., in this particular case, however, from a 
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perusal of the minutes of the Board of Direc­
tors they are not satisfied with the arrange­
ments, as very important matters connected 
with the supply of raw materials of the factory 
and the disposal of the waste products have 
come up frequently and have formed sub­
jects of difference of opinion between the non­
official Directors and the other Directors. .:t"tIe'-
Commictee-. \liQuid i IJ88f'St tbat 1his matter 
should be reconsidered by the Ministry. 

GIPD-LAD-I74 LS-I4-S-S6--ISOO 


	001
	003
	004
	005
	006
	007
	009
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079

